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REPORT ON VISITS TO CENTRAL PRISON, AMRAVATI, DISTRICT -
PRISONS WARDHA, YAVATMAL AND WASHIM IN MAHARASHTRA
25-31 JUNE, 2018 - | "

i

---—S lJalaJa opccml Rapporteur NHRC '._ ' '

Amravati  and Naopur divisions constltute the ‘Vldarbha1e01on of 1he state of
Maharashtra. I visitcd Wardha (Nagpur Div.), Yavatmal, Washim and Amravati
districts (Amravati Div.) from 25-30 June, 2018, to  assess the Qtah s of human
rights therein. I also visited “Central Prison , Amravati and district pt‘lSOnS in the .
other three districts. I, nclosed herewith are the reports on the visits to these prisons.

Some of the generai r)bservatlons and recommendations i In respect of the four jails
v1sned are given in Part-1 of the report. For the convenience of authotities of the
four prisons visited, repoits-on individual prisons are appended as Pari-11, Part-
111, Part-1V and past V 01 thls 1ep<31t

Part-1

As per prison statistics pubhshed by NCRB in its Report 2015, as .of December,
‘2015 there are 154 pmons in Maharashtra, with a prison population| of 26303.
Central Prison, Amravati is'one of the 09 Central jails in - the state. District prisons
of Wardha, Washim and Yavatmal are three of the 28 district prisons in the state.

1. Infrastructure

Amongst the four prisons visited. barrmg Dlstr1ct Prison Class-1, V\l/ashlm all
other Prisons are more than 100 years old (Amravati: estabhshed in 1886

Wardha-:1868, Yavatmal: 1872) and they still have old infrastructure. To the credit
of the state government the prisons are well maintained. Nevcx’[heless it is

desirable to have a comprehensive plan prepared for each of the these ' pusons SO |
~ that old infrastructure could be replaced in phases as’ per need. Cc.re should,

however, be taken so that only eco friendly buildings are constructed '

. Jail capacity Against a sanctioned capacity of 973 (939 male 34 female)
occupancy 1ep011ed was 1129 (1092 male and 37. female) in Central Prison,
Amravati; in District Puson Wardha against a sanctioned capacity of 252 (243
male: 09 female) occupancy reported was 358 ( (350 male; 08 female) ;/in District
Jail, Yavatmal sanctioned capacity was 229 ( 224 male; 05 female) and occupancy
435 (416 male ;19 fcma]e) 1nd in ‘Washlm District Pnson against a sanctioned
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capacity 'k)f::%D()"_(27O male;30 female) occupancy reported was only 93 (87 male;
06 female). (_ilhildren were present only in Central prison Amravati and District
Prison Yavaimal.  Except in District Prison, Washim, occupancy exceeded
sanctioned capacity. ; Sanctioned capacity should be increased along with up
gradation of facilities and efforts also ought to be made to reduce under trial

population. - : : ‘

| 3. Shortage of stéff‘

‘In Central prison, Amravati out of 177 posts sanctioned; only 141 are reportedly
filled up; in District Prison, Wardha against 51 posts sanctioned , 50 arc filled
" up; against 59 posts sanctioned , 49 are filled up in District Prison, Yavatmal and
in District Prison Washim 43 posts are filled up against 60 sanctioned. The post of

regular Superintendent is vacant in Central Prison, ‘An;%raval‘i. Only a temporary -
Superintendent is holding charge. In District Prison, Washim too, the post of
‘Superintendent, although sanctioned, is vacant. In remaining two prisons the post
is seen filled up. Posts of Medical Officers arc eitbicr not notified (Wardha,
Yavatmal) or not filled up (other two prisons). All critical posts ought to be
- sanctioned and duly filled up for the smooth running of the prisons. ’ ‘

4. Living conditions

It-is seen that basic facilities like drinking water, sanitation etc have been provided
- to prisoners in all four prisons.. RO plants could be installed, possibly with the help
of corporate “houses, so that safc drinking water is available to the entire Jjail
population and also the jail staff and their families. -

5. Under trial prisoners L
Under trials form about 35% of the prison population in Central Prison, Amravati;
87% in District Prison, Wardha,, 92% in Yavatmal and 90% in Washim..

“As per details furnished regarding length of stay of under trials, Central Prison ,
Amravati reported 25 under trials each having spent more than 02 years and
above 1 1/2 years; Wardha 01 UT above 05 years and 33 UTs 02 years; Yavatmal
08 UTs over 02 years and 25 UTs above 11/2 years ; Washim 01 UT having spent

.05 years, 02 prisoners 04 years and 05 Ul's above 02 years. Only 50%% UTs are
physically produced before the courts in Yavatmal for want of timely escorts; 95%
UTs are reportedly produced before courts in Washim. L ‘
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Video-conferencing facilities are available in all four prisons. The number and
quality of production of prisoners before courts, however, need to be attended to. It
also needs to be ensured that all courts have VC connectlons The ﬂClhty also
needs to be carefully maintained.

6. Access to justice

Access to justice is an important issue generally faced by prlsoners In respect of
the four prisons visited, the lol]omn«7 were noticed:- : ~

Although District Legal Servzceu Authorities were stated to be functlonal
legal assistance to prisoners was limited. Counselors were stated to be
cvailable, but apparertly there was no monitoring of their Junctioning, -
Although legel aid was sanctioned to prisoners it is generally seen to be
taken up in ¢ routine: fashzon Women, especially with children, prisoners
belonging to SC/ST communities and other vulnerable sections, which
include BPL /elderly prisoners ought to get priority. The i)71pact of providing
legal aid is not seen assessed. Data on appeais filed by przsoners are not
maintained properly. | ‘ '

No prisoners are stated to be languishing in all four prisons after secur z'no.-_‘ ’
bails, for want of sureties. The system of releasing such prisoners On .+
conditional basis on personal bona’s ought to be pursuea’ ‘

Lok Adalats are not. being held in the prisons.. Lok Adalat needs to be
organized ;cgula.rly. The system should be utilized for reducing UT
population as is done with considerable success in the state of Telangana.
Most often prisoners did not ‘know the stage at which their case were
pending. A system for trackan/momtormg cases should be th in place
quickly. - _
Cases relating to elder ly prisoners, female prisoners with children need to be -
scrutinized qu1ck1y, to find out the extent of their 1nvolvcment and for taking
remedial measures. '

07. Improving the quality of life of prisoners

1

Prisoner welfare measures, including liberal sanction of parole, telepho'ne facility,
facilities for meeting famﬂy members and . canteen facilities help in 1mp10v1ng the
quality of their lives. '
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Parole:- As fAlregdy reported conditions: for sanction Gf parole have been made
very strict by’ the Government of Maharashtra. Many of} the poor prisoners are not
able to deposit Rs 15,000/ as security. T he state government ought to prescribe
slabs in payment by different categories. . } '
Remissions are allowed as per rules. However regular revicw 1s necessary.
Coin-box telephone facility (except Washim) , visitor's rooms and Canteen
facilities are: available in all four prisons. - 1

08. Custodial deaths o . ;

No Custodial deaths were reported in any of the four prisons. However, the prison
staff ought to be sensitized on this issuc. Security staff ought to be trained
periodically to ensure that there are no security lapses. '

09. Management of Complaints

A sound complaint management system ought to be put in place in these prisons.
- Kecping' comiplairit boxes alone will not suffice. Prisoncr's Durbars ought to be
organized regularly. The jails ought to be periodically visitcd'by District Collectors
and Superinténdents of police. They ought to have interaction with prisoners and

listen to their'grievances

10. Health care Barring Central Prison, Amravati ali other three prisons have
only rudimer{tary health care facility. The post of MO is vacant in Central Prison
Amravati. Posts of MO and Pharmacist have not been sanctioned in both Wardha
and Yavatmal prisons. Posts of MO and Nursing Orderly arc vacant in Washim
prison. None of the prisons, except Amravati, had pathological labs .Testing is
done at the Civil hospitals. For X- ray and ultra- sound patients are referred to
respective Civil Hospitals . There is need to provide proper health care to prisoners

Jodged in these prisons. : 1
) i

Out of a total Iﬂrison population of 1129 only 15 prisoners have been identified
with mental illness and only 02 prisoners are kept under observation in Central
Prison, Amravati; no one has been identificd with mcnta"i; illness in District Prisons,
Wardha and Washim. In District Prison Yavatmal 19 patiénts arc under treatment.
Fewer number of patients indicate the possibility that no proper/regular screening
has been done. As per directions of NHRC, all mentally ili prisoners are to be
shifted to a mental health facility for specialized treatment. -
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Considering inadequacy of ‘health care in these prisons it is suggested that

e A proper well-aired, hygienic and functional hospital /mini hoépital should
be set up in each of the three district prisons, having separate isolation wards
for diseases like TB/Malaria/Leprosy. It should have adequate diagnostic
facilities .The prison hospital in Central Prison, Amravati ourJht to be
upgraded. i '

 Posts of Medical Officers need to be sanctioned/filled up, as also those of
supporting staff. A A

e Screening for mental conditions may be undertaken with xhe help of.

- reputed mental health 1n¢11tu110ns ' :

o A system neceds to be. put in place for regular screeriing for
TB/Malaria/HIV/AIDS/and chronic diseases. Each prisoner should be
tracked on the basis of hlS/hCl health profile. Health cards should be issued
10 prisoners.. - _

e AYUSH medical facilities should be provided in all four jails, especially
to older patients: : | '

o Impact of Teie-medicine needs to be assessed.

11. Literacy and Educatioiq

The time spent in prison, if utilized properly and purposefully, would:be of good .
use to the prisoners, once they are released from jail. Their period of incarceration
could be gainfully utilized for making illiterate prisoners litérate. It could also help
those who are already literate in pursuing higher education. Not much attention has
been paid to literacy and education in district prisons, as they are. essentially
remand prisons. The1cfow a comprehensive literacy and educational program
both for male and female prisoners needs to be chalked. out ur gently. Facilities for
education ought to be provided to prisoners however short their stay bé in prisons.
It should be nnplemented with NGO support. A computer centre fol training,
younger prisoners, both men and women, should be started. Volunteers s should be
selected and trained as 1eachers IGNOU Centers also ought to be opened wnercvm
needed. '

12 Food supply It is learned that on average only Rs 28-29/- are being spent per
prisoner as food charges on daily basis. This is too low when comparcd to rates

"
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~ approved in éther states like Bihar énd:Kel'ala. Prisons in Kerala exhibit daily food
charts. Convicted prisoners/Under trials who work in the Kitchen are paid low

wages; the rates need to be revised upwards . !
i

13. Improvements in the condition of women and chifdren
. 7 v 1

Compared to other prisons, sar’;btioned capacity as well as occupancy of female
prisoners in these four prisons are low-37/1129 in Central Prison, Amravati, 8/358
in Wardha, 19/435 in Yavatmal and in 06/93 Washim district prisons.. Limited
facilities have been provided for making them literate or geting further educated
(most of them are UTs). Once a week a Medical Officer visits the jail, which
totally is inaacquatc. No isolation rooms have becen se?} up for female prisoners.
Little or no sport facilities are available to them..Separate facilities for worship arc
not available inside female enclosures. A small collection of books and magazines
ought to be kept for them. Telephonc facilitj/, Visito:i"'s, room etc ought to be
provided within the female enclosure, as far as pobsible. Rights of women
prisoners and their children are to be taken care of as per gilidclines issued bi/ the
'Apex Court in'RD Upadyay Vs the State of Andhra Pradesh..

Cases against women ought to be monitored closely. Legal aid ought to bc
sanctioned to them on priority. Counselors, cspecially from reputed NGOs , ought
to be appoint;f,(‘:l for assisting femalc prisoncrs. General awarencss classes ought to
bc.organizcd;’z . ‘ ' ‘

3 ‘ ,

Female prisohers along with children ought to be segregated and kept separately
from other femalc prisoners. Secparate kitchens may bé;ﬁallowcd inside the female
wards. An ANM/Staff Nurse from the ncarcst health fac'i'éity ought to be posted full
time. Inoculation and vaccination of femalc prisoners/children/others ought to be

- taken up on priority.

14. Vocational programs Engagement of prisoners in gainful employment during
their incarceration is desirable, as it not only helps them earn their wages but also

enhances their self-worth. Working with other prisoners helps them get rid of
loneliness and smonotony of jail life. In Central Prigon Amravati, vocational
~ fraining is given in selected trades like carpentry, tailoring, LED bulb making,

‘handloom work and laundry. There is nced to diversify and upscale vocational
activities. Central Prisons Kolhapur and Nashik have taken up many profit making
 activities. Very limited activities arc scen taken up in thc‘;ot“_hcr threc jails.

’ » : S g
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Vocational training in use ul trades necds to be taken up with the help of 1eoutcd
NGOs, as per need. Elc c11\ prisoners could also bc engaged in some activity or
other.

15. Rehabilitation Preparing prisoners for their eventual release. from jail,
equipping them with necessary life skills to enable their rehabilftation, giving

emotional support for facmg the outside world are onerous tasks for the jail
administration. It is, however, seen that no-such efforts are being made in any of
the prisons visited, Iri Central Prison, Amravati women convicts while on release
are 1epor’[edly provided a sum of Rs 2 HJ,OOO/— as grant for their settlement though. .
Each prison ought tc c’mw up a rehabilitation plan for convicted prisoners who
are to be released shortly a; zd organize vocahoral trainings for them .

16. Prison Ad'mini.':;tration‘;:.

e A coinprehensive- modernization plan for priSOns needs to be put in place.
A new staffing pattern needs to be c’&ve/oped Jjor prisons in the state , as per
‘current needs. ' o

° Delegation and decentralization in jall admlnlstratlon -are very much
needed. Items Nthh'oaI‘l be delegated to Superlntendents of prlsons should
be identified and delegated quickly. _

e Expenditure under all items shouid be audlted to ﬁnd out if any
misappropriation nas iaken place. J ‘

¢ An untied fund of Rs.10/- lakh may be provided to central vprisons and

~ Rs.05 lakh to district prisons for taking up emergency items of works for |
. welfare of prisorers. It should be sanctioned by a commlttee compnsmo of
DM, SP and the Jail Supel intendent. ' ‘

o All equipment, mcludmg the video-conferencing system CC1Vs should be
got repaired. AMCs shoutd be signed with supply agencies. '

o Alternate energy sources needs tc be harnesoed for lighting, heating
cooking purposes.. : :

e Water harvesting faollnles 0L10ht to be set up in all prlsons |

o Services of more numbcr of reputed NGOs should be ut1h7ed in the areas
of health educat;on t; aining, pnsoqer s welfare, mental health etc
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Budget
Budget allotment is considered to be adequate by the prison authorities. It was

pointed out in my last report that according to Prison Statistics of India as of 31-

12-2014, prison expenditure in Mahalashtra is the lowest compared to less -
| prosperous states like Jharkhand and smaller states 11ke Manipur and Arunachal.

~ More funds need to be sanctioned for improving mfrastmctulc appointment of
staff, prov1d1ng additional welfarc measures, |integrating  correctional

administration etc. ' o

Open Prison Open Prison set up in Central Prison, Amravatl cannot be called an

open Prison in the true sense of the term. Selected convicted prisoners are kept in

a scparate barrack and are allowed to work in farms throughout the day under

supervision. In states like Telengana, convicted Prisoners who arc left with a short

time for release are trained in selected activitics. They are allowed to go outside the

jail and wortk. prisoncrs have opened food courts, Ayurveda clinics; they work in -
petrol pumpc’ ctc and make a good living out of it. Once relcased, they continue

with the same work. This is an important reform worth emulating .

Staff Welfare It is very important to keep the morale of prison staff high and pay

attention to their grievances .Staff quarters are in poor condition in most of the old

prisons._timely prOmotith_suitablc incentives for good_; performance, cducational

support for children etc need to be introduced. A staff gricvance redress system

ought to be introduced.

General _Modern concept of prison management lays emphasis on deterrence:
and rehabilitation rather than deterrence alonc In Tamil Nadu, Central Jail
Palayambkotai has sct up a separate wing on corr cctlonal administration, run with a

team of psychologlsts and supporting staff.

" The state of 'lelangana has taken up many far reaching rwforms rcccntly Its prison
authorities have been able to reduce under trial population by the effective use of
Lok Adalats in prisons and sec.141 CrPc by thc pohcc Ih01r open prisons are a

model for others. o
A new Maharashtra Prison Manual, needs to be put in place by incorporating

human rights principles and humane treatment of prisoners. Moreover, the salient
provisions of the new Manual ought to be shared with the prisoners. Prison staff

should be properly trained in implementing the Manual.

T A Ve _l,_:_:. B, ;lﬁ : .
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It has aheady beer: pomteu out that custodial justice should not be Vlewed n
1solation, but needs to be VlSU.ohACd as a part of the criminal justice system as a
whole. Unless systemic improvements in the cr iminal justice system are carried
out, prison reforms will not .be sucwss/ul in isolation N

| o ‘ (contd.) -
- PART-11 I I "

REPORT ON = VISIT TO CENTRAL 'PRISON, = AMRAVATI,
MAHARASHTRA ON 29- 06-18 - | |

- 8. Jalaja, Special Rapporteur, VHR( |

Profile of the distric&"

Amravati District is situated in the central part of the northern border of
Mahargshtra state. The District has an area of 12,210 sq.kms. and a population
of 28.8 lakhs as per Cmsas 2011. It 1s one of the major cotton-pzoducmo
districts -of Maharashtra. Amravatl is the 7nd largest and rnost populous city of
Vidarbha, after Nagpur.  *

Crime profile of the district ‘ " B

As per report of the National Crimes Record Buleau of (NCRB), 2013, with a
record of 8216 crimes Amravati district stood 64th in all crime records in. the
country in 2013. The district reported a crime 1ate of 284.44 compared to National
crime rate of 218.67 in 9013 '

Jail Profile and history

Central Prison, Amravati was originally set up as District Prison i n 1886 during
the British period for conﬁr ement of habitual offenders and remand prisoners. Jt
was upgraded as central prlson in 1922. British Government during freedom
stiuggle used it extensively for imprisoning political workers and Satyagrahis. .

* During freedom struggle important personalities, including late Neelam Sanjeeva
Reddy and VV Giri, former presidents of India, were housed here.

It is seen that part of the' prison has been converted into an Cp: r; P;iﬁsc'ﬁ. 30
convicted prisoners are {odged in a separate barrack. o

Land and infrastructure



Iy '_
11

The prison is spread over an area of 40.44 Ha, with a built up area of 08 Ha. The
prison has a sprawling campus with a large mfrashucture comprising of office’
bulldmos male barracks and Cells, the Female wa1d hosp1tal kitchen, prison
canteen, stores, etc. Constructed during the British perlod the prison buildings are.
very old; only maintenance has been carried out from time to time. Presently,
renovations are being carried out in . Freedom Fighter's Bloclx where late V.V. Giri

and other freedom fighters were lodged.

Manpowe .

Accmdlnc to app1ovcd staffing paticrn for the prison; the jail has a sanctioned
stlength of 177 personnel, but the actual strength reported was only 141, with 36
vacancies. There 1s no legular post of - Superintendent or Additional
Superintendent sancnoned The post of Superintcndcmhs filled up on temporary
basis, but thc post of Additional Superintendent s vacant. Posts of 01 Deputy
- Superintendent and 01 Administrator are temporary, but they have been filled up.
03 posts of Jailor Group 1 have been filled up; out of 11 posts of Jailor Group-11 -
02 arc reported to be vacant. On the administration sice Ol post of office -
Superintendert, 85 posts of Senior Clerk (total 06) and 06 posts of clerk (11 total)
are seen filled up. Among the medical staff regular post of Medical Officer is
" vacant, but 01 post of Pharmacist, 02 posts of Nu1smg Orderly and 01 post of Lab
Technician are seen filled up. All critical posts need to b‘c filled up in order to run
the prison administration smoothly.

Jail capamty and occupancy Against a sanctioned capz Lcn) of 973 prisoners (M-
939; F-34), 1129 ( M-1092; F-37)) pnsonc1s are lodged in this prison. 03 chlldlcn

are residing with their mothers.

' Cateoorv—wiSC details of prisoners

Out of 1129 prlsoncrs 688 are convicts ( M- 661 F-27), rest are Under Trials
-(390). There are no civil prisoners.06 forcigners are lodged here out of whom one
is from Paklstar 03 are form Nigeria (02 UT u/s 420 IPC; 01 NDPS). 01 prisoner
from Bangladesh is said to be involved in a passport ¢ase. Barring two, others
were convicted prisoners. 25 MCOC (Maharashtra Control of Organized
* Crime Act, 1999) and 02 MPDA (Maharashtra Prcventigon of Dangerous Activities
Act ) prisoners are present. 07 arc NDPS prisoners. Prisoners from fo"c1gn

IR T R T !
qv«.;u_v,.t,fm_‘*-;,,..\‘..- Lo fear i . ;ow
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countries are provided bread and othier items of food They did not file any
' complaint. '

Under-trial Prisoners Unlike in other prisons visited, under trial prisoners
constitute only -about 35 % ( T-390-380 male and 10 female)) of the prison's
population, as convicted prisoners from other prisons have been transferred to this

jail for purpose of safe custody. As per data provided by prison adr::ainist'ration'
regarding length of stay of under trial prisoners, no under trial has spent more than

05 years( but there s one case of 2007 as per list provided by prison officials); 25
prisoners (all malej have spent 02 years; 25 prisoners (24 male; 01 female) 18
months; 10 prisoners (09 male; 01 female)12 months and 124 prlSOI’lGIS (122 male;
02 femalc) up to/ more than 06 months. '

From the data pr-ovidc:d by3 administra!;ion it is seen that Chandrakant Narayan =

Arekar was admitted on 5-01-07. He was charged in a murder case. His case is still

pending. Manoj Sing Punjaﬁv Singh Bhada was admitted on 24—1~15.;He alsohasa

murder case against him. Rahul Anand Marskolhe was brought fo'the prison
(307/376 IPC) on 18-05 -15. Pramod Vasudev Ueke, Amar Manoj Sarode, Neeraj
Raju Ugale, Akshay Balu, Junhare, Vikki Niranjan Gole Kayyum SK Karim,
Aslam khan Karim Khan, SK liyas, Md. Razwan Md. Salim, Subhamtatya Rao
Javanjal, Manja Sanosh Pawar ‘Chuba Balii Bhosle, Dahimal Balaji- Bhosle and
Kapur Balaji Bhosle have spent more than three years in jail.as UTs.

As per reports, physical prcductlon of under trials in court is not affected due to
non availability of pohcc cscort on time, as in 95% of the cases pohce escort is
provided. '

Authorities ought to make an effort to 1educe uU/T populatlon b) increased
production of UTs through video- conferercing, proper tracking of cases; providing

legal aid to UTs, regular orgam/auon of Lok Adalat and - gettm" pettv cases .

disposed of etc..
Condition of prisoners.

I went arouﬁd the diff ferent: blocks and had interactions with some of the inmates.
There is lot of space around each barrack. Barracks had adequate space. They had

_ sufficient number of wmdov 's and were well ventilated. The maintenance of wards

'

i
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was good. Lights and fans were in working condition. Cage toilets were kept clean.
Water was available in the toilets. .

Prisoners were seen provided necessities as well as articles of daily use. I spoke to
some of the p%isémers. Raju Sarjilal Varty 50 is an under-trial prison'cr for last one-
year. He is allegedly involved in a murder case. He cozmplained that he has not
been provided a lawyer. Vishnu Narayan Hinghe 68 has a murder case against him.
" He stated that although he got bail, ke is unable to avail it due to his inability to
pay Rs.25,000/-as security. | ‘ b

High Security Prisoners

I visited the high security Cells in the prison. 12 prisoners are currently Jodged in
them. 11 aic convicted prisoners and 01 an under trial. The cells were well secured
and well mairitained. The cells open to a common area. It was Jearned that inmates
are allowed to move about in this space for sometime in the day. I spoke to all the

prisoners.

Zamin Ahmed Sheikh 44 has been convicted for life é_mprisonment in Bombay -
Railway Bomb Blast case, in 2006. He has already spent 12 vears in jail.. He stated |
that an appeal has been filed in Bombay High Court. Mohammed Amir Sheikh 40
has been convicted for life in the Aurangabad Arms case,. 2006. He was
transferred from Bombay two years ago. Md. Majhid Shati 38 is also a LI prisoner
He was also one of the accused in the same case. Md. Sherif Shahbir Ahmmed 46
has also been: convicted for life in the Aurangabad Bombay Blast case. 2006: He
has already spcnt 12 ‘years in jail. By profession- he /is a doctor. He made a
complaint that although he had. low back ache and %11 except one doctor has
prescribed that he be allowed a chair to sit, the prison authorities have refuscd it on
security considerations. He pleaded that he may be allow;cd; the facility. A decision
may be taken at the highest level in the prison administratiofi.

' Javed Gulab Hussein Shah 67 was sentenced for Jifc in Bombay Blast case. He
hails from Pakistan . He mentioned that he needs assistance of a lawyer. Rajesh
Gavare 13 undergoihg life imprisonment in a murder case. He has already spent 03
yoars. Akash Thakur 27 is booked u/s 224/225 IPC and provisions under MCOC.
Sayyed Ahkis has completed 10 years as under trial in Aurangabad Arms case. He

has spent 12 years as a part of sentence of LI awarded to him. 02 more cases arc
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pendmg in Gujauat He has’ Spent 02 years in this cell. Md. Arshad 41 has spent 14
years as a lifer. He is charged with murder. Prashat Rahu 59 is an cxtlemlst
prisoner who allegedly orgamzed extremist activities along with Kis co-accused.
He stated that there is no case against him relating to terrorist activities. He pointed
out that rules for parole ajre very harsh. He said that po facility for reading is
available to high security prisoners. His case ought to be analyzed properly to
ensure that he has not heen booked on political grounds.. Nilesh Williamjatanna
32 also involved in Dombay Blast case has spent 10 years in prison. Prison
authorities pointed out tha: ‘he had misbehaved with jail officials. Jaffar Hussem
Iqubal Hussein 38 is an UT booked under VAPA. He has spent 06 yeals in jail. He
was transferred frorm Naopux six months ago.

The high security prisoners stated that they had no complaints about:ba:sic facilities "
provided in the prison. Most of them said they spend. their time. i reading or |
playing volley ball. '

Mentally ill prisoners

Prisoners gencrally suffer from a -variety of mental illnesses like Sch_izo.phrénia, S
depression, anxiety disordets, bipolar disorder, dementia etc. 15 male prisoners are
reportedly identified as mentally ill. Two prisoners are said to be under -
observation. The mentally 111 are said to be under treatment by the Civil Hosp1ta1
It is surprising that in & pnson with a population of almost one thousand prisoners
only 15 patients have been identified as mentally ill.. Periodic screening of both
male and female prisoners ought to be conducted with the help of reputed mental
health institutions. Prxsoners who are seriously ill ought to be shifted to regular
‘mental care institutions for proper care, as per NHRC Guidelines.

Elderly Prisoners

30 elderly prisoners arc hdused in a separate barrack. They are being prqvidéd
special diet and other facilities. o

Women Prisoners . - :

The women's enclosure is large and spacious, but no garden is maintairi‘;ed Wornen
are accommodated in a large hall. Against a sanctioned capacity of 34 prlsm ers 3
are lodged here.03 children were also present. No pregnant woman' was 1eported1y
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present. The place is kept clean and neat. The women's ward has baued doors and
~ windows Adequate ventilation is available. A TV sct has been installed: FM
services are available. A water purifier (no RO system) is seen installed. There
“were 03 toilets inside for night use. Ou151de there were 08 toilets and 03

bathrooms. They were seen kept clean.

It was stated that articles of dally use arc bcmo supphcd to the women. Sanitary
pads are also being supphed For ﬁlmg complamts cempmmt boxes have becn
provided. ; }_ o : 4
Out" of 37 women prisoners only 03 arc unde1 trials. 1Almost all the others are
allegedly involved in murder cases. 1 spoke to somw of the prisoners. Rupa
Vilaskhote 35 is- allegedly involved in the murder of Her husband. She is a ' post
graduate and was w01k1ng for an MNC. Annapursa Thathod 67 is sentenced to'LI
for 15 years in a case involving the death of her daughter in law. Santa Bai Chikte
65 is booked u/s 498 and has been sentenced to 13 years LI Her daughters Anita
47 and- Manjush- Thantika 50. are also involved in the same cases and were also
awarded LI lesha Nitnauri 22 is involved in a - quanel casc. She could speak
English ﬂuemly She has a 02 year girl with her. She has just come to the jail. Her
husband is back at home. Patlgya Katani is also 1nvolvcd in a murder case. A
child of 04 years was with her. Puja Veena Ingde 26 is in connection with the death

“of her uncle i ina quarrel. She had a 03 year old boy with he1

}
It was stated' that the children are provided special dlet Whluh includes fruits and
milk. Toys have also been made available to them.

Adult educatlon classes are run for women prisoners. A regular tcachm from the :
" Adult Education Department and also tcachers deputed by an NGO teach the
women and children. NGO (Varada) is training thc wonien 'in tailoring. Four

1

sewmg machlnes have been provided. o 3
) -

Female pllSOI’lClS and their children are cunently aﬂended to by a physician from
the Civil hospltal Besides her, a skin Specialist also attend to women prisoners.
| References are also made to the Civil hospital if the nccd anses This arr angement
- does not appear to be satisfactory. Since a sizable numbcr of women are staymO
here, some of them with children, there should be provision for posting at least a
female nurse to take carc of women prisoners and their children. Directions of the

Vel
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Supreme Court in RD Upadhyay Vs the State of Andhra Pradesh ought to be fully

implemented. 2

Video~c0nferencing

Video-conferencing facﬂlty 1s available in the prison. It is learned ‘rhat the system 18
connected to all relevant coults but all courts do not have this facility. 70 prisoners
are reportedly being produced before courts using the facility. The system is also
used in making videe calls. However, there is need to 1mp10ve the rumber and
quality of production through VC facility. '

Legal Aid It was stated thai legal aid is being provided to prisoners. District Legal
Services Authority (DLSA) Is stated to be active. 02 male and 0] woman

Advocates  from DLSA visit the jail on daily basis and provide counsehn0 and’
legal zid. 05 Para Legal Volunteers aid the prisoners in legal matters. chal aid
amps are also reportedly orpam/cd pcrlodlcallv

Lok Adalat

Institutional arrangemerts for conducting Lok Adalat are not available in the jail,

whereas in state of Tamil Nadu it is being efficiently used to reduce under trial
population significantly. It was menhoncd that Lok Adalat i is organized at times in
the prison. ‘ '

. Sanction of bail

No case of prisoners languishing in jail after getting bail, for want of sireties was
reported. However, if there are any such cases, they should be taken up with the
courts concerned/ or Lok Adalat to explore the possibility of releasmo them on
personal bonds. ‘

Parole/ Furlough/ Remission

All prisoners are allowed parole and furlough as per rules. Parole is-sanctioned by

the Divisional Commissioner, Nashik on the recommendations of the police and .

furlough by the DIG. It has already been reported to the Commission that
introduction of new rules in sanctioning Parole/Furlough has caused considerable
difficulties to prisoners. - '

St

f
"
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Custodial Deaths /violence

It is reported _'-by: authorities that no unnatural custodial deaths were reported in the
prison in the last three years. Only 05 deaths due to na{urai causes were reported
All deaths took place in Civil Hospital, Nasik. Howéver, therc is need to be
cautious about prisoner's death in cUstody. Prison staﬁ;f ought to be sensitized;
internal security of the prison ought to be reviewed regularly. N !

~

Escape of prisdners/iail break

It was stated that no jail break incident has taken place in recent times. Only one
.case was rzperted four years back. But the prisoner came back to'the prison.

Basic amenities

Water supplif and Sanitation

It was. mentioned that water is being supplied to the prison by Municipal
Corporation, Amravati. Water is also supplicd from a. well , which is used for
bathing and washing. RO system has been installed in the women's wing. An RO
plant could be installed, possibly with the help of corporatc houses, so that safe
drinking water is available to the entire jail population and also the jail staff and
their families.

As far as sanitation facilities arc concerncd every barrack has cage toilets for
‘night use and adequate number of toilets for daily use. Water was available in the
toilets. Toilets were generally clean and well maintained. Bathing space is also

?
Y

adequate.

¢

Powér Supply

24 hour power supply is available in the prison. A @nerator is-installed as back
up. ' ’ '

Food supply . L

The prison's kitchen is located in an old building which has a large hall used for
. cooking purpfoscs and a store. The kitchen was kept clean and ncat and had good

lighting and ventilation. It was stated that renovation was carried out in April- May
this year. Lights, fans and exhaust fans were in working condition. Water supplied
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by the Corporation is seen stored 'in tanks. Drain around the kitchen was kept
clean. No choking of drains was noticed.

LPG facility is avalla)le‘ the kitchen is equ1pped w1th two Aﬁa— kneachnor
machmes cooking units, gas stove system fridge etc.

Menu for the week was on dlsplay ‘Chapati, dal and vegetables are served for
lunch and dmnel Along with breakfast 100 m! milk and banana are also served.

40 convicted prlsoners are working in two shifts in ‘the kitchen. In Maharashtra
jails skilled workers are paid Rs.61/-; semi-skilled Rs. 50/- and unskilled Rs.44/-
.These rates are too low when compared to Central jail, Palayamkotta, Timnelveli
wherein skilled workers are paid Rs 200/-per day and unskilled Rs.160/- per day.
- The wages paid are cxemted into the accounts maintained by the authm ities.

Matenals for cooking food are procured through e- tendermg AVCla’TC cost per
prisoner works out to bz about Rs.28& per day A go down for stor nf vegetables is

available. Vegetablcs for use in the Kitchen are p1oduced in the k1tchen CfaIden (20

acres) maintained in 1‘r1e prlson campus.

Education

Education ought to be purstied in the prison as an important m_eans' of reformation.

Three regular teachers are reportedly working full time. One NGO is engaged in

. teaching women and children. Older children are sent to an Anoanwadl center
outside the jail. - '

Efforts arc also made to prévide opportunity for higher education through Indira
Gandhi Open University (IGNOU). 150 pusoners appeared in exams conducted by
- IGNOU. Special course on yog a is also run in which 30 male prisoners

participated. | | ' '

Health care .

A prison hospital is avaﬂable in the prison campus. The hospital has both OPD ;
and indoor facilities. The hospxtal ward has a long , tiled hall with 09 beds, all of
which were occupied at the time of visit. The mini hospital was well, ventilated
with lights and fans functional. The attached toilet was in good condition. A TV set
is seen installed. An jsolation ward -is seen set up for keeping'patients_ who had
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communicable diseases.. 03 TB patients were seen admitted. A jail lab, dispensary
and medical store are also available. The hospital appeared to be clean and well
maintained. The indoor hospital also had a Dental Chair. A dentist visited the
prison every Tuesday and attended to complaints from the inmates. All equipments

T were available

I spoke to some of those admitted in the hospltal .02 patlcnts were under
obscrvat1on One of them Trlambak 70 had a neck problcm

Against one sanctioned post of Medial Officer a rcgulal doctor is posted No
female doctors are posted but a female physician from the Civil Hosp1ta1 is said to
‘visit the jail to attend to women and children. Para medical staff consists of 01
Pharmacist and 01 Lab Technician as well as 02 Nursing Orderlies.

It was stated that prisoriers mostly suffer from- skin problems, spine problems,
abdominai pa! ', piles etc.. No fever, Malaria or dengue cases were reported. 03
TB patients arc admitted in the isolation ward.

Lab facilities arc available. Besides, pathological and blood tests for CBC and TB,
tests, pregnancy tests are also carried out. Tests for HIV/AIDs are conducted with
the consent of the patients. No AYUSH. fa01lmes arc seecn provided.

PCOs/" Fclcphonc facnlntv/wamng room/v;sﬁor

It is seen that telephone facilities/PCOs (coin box) ar¢ available in the prison.
However, the facilities are available only to.women }Srisoners (both convicts &
under trials) and to male’ convicts who are not haldcncd criminals. Video calls are
allowed for women prlsoners and convicted prlsonms in thc Opcn jail.

A separate visitor's room- is set up for prisoners' meetmg with visitors which had
good facﬂmes 1nclud1ng glass partitions and 1ndcpcndcnt cubicles with intercoms.
All inmates are allowed to meet their famlly members and intcract with them twice
a month in the case of convicted prisoncrs and once a iweck in the case of under
trials. For the convenience of visitors who come from f(tr of places 9 am to 6 pm
timing is fixed for the visits. Visitors arc not made to wait. '

It is seen that in Central Prison, Kolhapur and other central prisons a program
called Galabhet is organized to enable convicted prisoners to mect their family and

s o Ly ’ C
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children below 16 ycars of ¢ age on annual basis. That being a Oood initiative could

be taken up in this prison too..

Board of visitors

1t appeared that Visitor's Board has not been constituted for the jail , for visiting
.. - : . \
the jail regularly.

N
|

Complaints management

" It was stated that the District and Sessions Judge and the CIM and;‘ Secrétar)‘/,
DLSA visit the jail once a month and listen to complaints from the inmtes.

It is seen that coraplaint boxes have been installed in every biock to receive

complaints from prisoners; to be opened in the presence of the District and
- Sessions Judge and the Additional Director General of Prisons. One of the boxes
need to be opened by the District Collector, as he/she is available loéally and is
from outside the sysiera. Cpmplaiht boxes have been installed (also in Womien's
Section) The Supcrir:tcndeﬁ't of the 'prison also listens to their grievances while
taking rounds .There is every need to have prisoner's Durbar in Wh1ch the District
Collector and SP pamupatc They ought to have periodic - 1meract10n with the
prisoners. ' ’

Library

A well maintained library is available in the prison. It is maintained with the help

of an NGO which dorated bookshelves and books to the library.  The library

ought to be not only a place for stocking and lending books but also should act ast -

center of dissemination of knowledge and information. A variety cultural ‘and
educational programs including meditation, entertainment, religious’ _programs,
musical programs, medical camps, observation of several memorial days and birth
anniversaries could be orgamzed as 1s being done at Central Prison, Nashik. a

Recreation

FM services and color TV facilities are ava11able in the prison for emcnalnment of -

the inmates. Specially trained jockeys among the prisoners present the programs.

Cultural programs

o
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It was leamed that cultural programs are being regularly ‘organized in the jail. Two
recreation halls are available in the jail campus.

f
Sports '
. A
Outdoor games like volley ball and badminton are played by the prisoners. Indoor
facilities for playing chess and carom are available. Regular competitions and -
tournaments are organized and prizes and awards are distributed to the winners.

However, it appears that no sports facilities are available to women prisoners.

_Religious act‘lvitics
It was stated that pusonc:ls are allowed to follow their own rCllOIOLlS plactlces

Facilities for wor ship are available in the prison.

Yoga/Gym

Facilities for practicing Yoga are availablc. Yoga sessions are regularly organized.
Prisoner volunteers who have been trained by Brahma kumaris train the inmates.
Women: prisoners, who volunteer for yoga also ought to be trained. Gym facilities

ought to be provided.

Jail Canteen

Canteen facﬂmcs are being provided to the mmdtes in thb jail on no-loss-no-profit
basis. Artlcles of daily use, food items, stationery ctc are available i in the' canteen.

;

Vocatlonal Traininge o o
f

Vocatlonal training programs are bcmo taken up'in the J'ill in selectcd tradcs
including carpentry, tailoring, laundry and handloom wcavmg A LED bulb
" making unit has been started wherein 10 convicted malc prisoners were given
training. The bulbs and tube lights produced are supplied to other prisons. For
carpentry work wood is supplied by the Forest epartment. 33 convicted male
prisoners are workmg, each earning Rs.1500/- per month. Direct purchase is made

by Government Departments. It was mcntloned that District Judge, Amravati had

“ordered furniture for his office from this prison.

Rehabilitation
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Skill training is provided to convicted prisoners to enable their rehabilitation once
released. Under a special scheme women prisoners are provided Rs 25,000/ at the
time of their release. :

i

Open Prison A part of ?he prison has been converted into an Open Prison. 30
convicted prisoners are lodged in a separate barrack. they are allowed to work in
the agriculture farm through the day for which wages at approved rates "are'paid 0ol
post each of agriculture SuperVrsor and assistant are sanctioned; but only the latter
is seen filled up. :

Drug De-addiction_program No Drug De-addiction program is being organized

in the jail. drug abuse among prlsoncrs ought to be verified. De- addrctron programs
need to be started, if necessary

v:

Role of NGOs

It was stated.that services of two Non Governmental Orgéniza.tiéns (NGOs) .~
namely Varada (teaching women and children) and Deep Jyo;i'i (cultural
programs/health care /teiloring) are being utilized in various actlvmes Varada
has contributed kits to 40 children. o

Inspections It was statcd that rcoular inspections are conducted by District and
Sessions Judge as well as by the CIM. Inspections are also stated to be conducted
by senior prison officials. Inspection was conducted by the AIG the previous week.

Sccurity ‘ ;

It was stated that structural ';ind procedural aspects of secmiw have been ‘taken into
consideration while planning for prison security. Security is prov1dcd by staff
comprising of 07 Subhedars » 19 Havadars and 100 Sepoys (22 vacancres)

CCTVs have been mstallcd and all are stated to be in working condmon There are
02 watch towers.

Equipment like bag gagc scapncr Hand Held Metal Detector, DMD mobile
jammer, emergency lights, fire extmoulshels fogging machines etc are provided.
All newly purchased instruments ought to haye Annual Mamtenance Conuact
 (AMC) for their timely reparr and maintenance. '

Jail security ought to be revrewed from time to time. Jail security staff ouoht to be
regularly trained. .

e
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As for tra’nspoﬁ facilities, only 01 truck, a tractor and Ambulance are seen
provided to the jail administration. It is seen that no- official vehicle has been
provided to -the Jail Superintendent for performing his official ~duties. Prison
authority has: to hire private vehicles for attending to various jail duties which is
not desuablc from a security point of view. Being a ccnttal prison at least one
official vehicle ought to be provided.

LT Tt

" Solar Lighting/water harvesting

% f

Many jails in the cofmtry have shifted to the use of alternate cncrgy for a variety of
purposes. Solar lighting/heating needs to be introduced in the prison.

It appears that not much attention has been paid to having water harvesting
facilitics .in tl pl‘SOI’l Since Vidarbha region of Maharshtra is a water scarcity
areaq, water 'mrveslmo and recycling of waste water ought to be taken up on
priority by constructmg soa}< pits and other water harvesting facilities, wherever

feasible.

~ Staff facilities -

¥

Attention ought to be given to welfare of staff. In states like Tamil Nadu full
facilities for staff including timely promotions, incentives for good work, award
schemes, education of children, construction of modern staff quarters etc. It was
learncd that 80% of the medium lype staff quarters in this prison are old and need

extenswe repa1r/renovat1on
Training - o N

It is learned that'. regular training p1ograms are being oxoam/ed for prison officials
and staff by prlson admmlstra‘uon of the state. :
Budget B ‘ . EO

It was confirmed that sufficient funds arc available for jail activities. ' A budget
allocation of Rs.09 crore has been sanctioned for current firancial year, of which
Rs.1.15 crore is allocated for meeting the expenditure on prisoner's diet. Rs. 06
crore is: the ‘aliocation, under salary: head. Expenditure on salarics 1eported was -
approximately Rs.11. 55 crores and expenditure on diet of pnsoncrs as Rs.4.9 crore

and that on wagers was Rs.4.9 crore.
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Regular auditing of funds received ought to be carried out. Civil construction
works ought to be closely monitored. ‘ ’

Open prison | |
It is seen that part of the jail has been converted into an Open Prison.30 convicted
prisoners are lodged in a separate barrack. During day time they work on the
agricultural land in the prison. They are paid wages-skilled workers get Rs 61/- and
unskilled rs 55/- per day. It'is seen that the only post of ‘Agriculture Supervrsor is
vacant but 01 post of agricul tule Instructor is filled up .

Moderm/atlon

The Prison Depanmenr of . Maharashtra has launched a program cal ed PRISM
through which data is collected and maintained on prisoners across the state. 37
modules have been introduced under this program. Efforts ought tc be made to
convert it into an e-prison and courts into e-courts by digitalizing all procedures.
~ barring extension of the Intervrew room ne cfforts on improvement /modernmatlon
of infrastructure has been proposed.

Jail Manual ?

It is seen that jail adminisfration in Maharashtra is run as per provisions of the
Prison Manual, 1879. It is understood that the state government is yet to enact the
Model Prison Manual baSCd on the one circulated by the Home Mmlstry

- Observations & Recommendatlons .

Central Prison, Amravati-is one of the oldest prisons in India, set up during the
British period. Although it was upgraded as central prison almost a century ago, it
is still being run in the traditional way. Modernization of the prison, therefore 1s
the chief challenge befcre the prison administration. :

1. Jail Infrastructure » ‘ )

The prison infrastructure is very old although some parts have been renovated. A
comprehensive plan ought to be put in place for its modern.ization_? and new
buildinds’ constructed in phases as per need. Care should be taken to build eco-
friendly structures to provide natural coohno and lighting. '

2. Manpower ’

Regular posts of Supermtendenz /Additional Supermtendent of the prison have not
been sanctioned. The post of Superintendent has been filled up only on temporary-
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basis. Post of Medical Officer is also vacant. Without having a regular
Superintendant, maintenance of internal sccurity and discipline in the prison could
be adversely affected. | o I
3. Living conditions

In this prison barracks were found clean and well maintained. Basic facilities like
drinking water, regular power supply, bathing and toilet facilities are available ta
inmates. Artis sles of daily use have also been pr ovxded

4. Under trial prisoners _

Under trials constitute roughly 35% of the prison population in the jail. As far as -
length of stay of UT prisoners is concerned, prison data shows that 25 UTs have
spent more than two years; 10 UTs 18 months and 124 UTs more than 01 ycar.

This needs to be monitored on a continuous basis. | '

5. Access to justice |

Easy access to justice is one of the most imporfant rights of prisoners. Prisoners in
various prisons often complain about lack of legal support, difficulty in getting
police escort, non-production before courts, cases not being taken up and undue

delay in receiving Judgmcms etc.

° Although legal aid is sanctioned to pusoncrs it is generally seen taken up in
“ a routine fashion. Women, especially with children, prisoners belonging to

SC/ST communities and other vulnerable sectifons, which include BPL
/elderly prisoners ought to get priority. |

o The impact of providing legal aid nceds to be asscss 2d.

o A system for tracking/monitoring of cases should be put in place quickly.

o As far as video-conferencing facility is concerned, aitention necds to be
paid on efficiency of daily production and the quality of time spent by each

- prisoners:before the courts.. :

e Cases rclating to elderly prisoners, fcmalé prisoners with children need to be
scrutinized quickly, to find out the extent of their involvement and for taking
remedial measures. ‘

e Lcgal Services Authority/Legal Aid Clinics ought to be made more active.

e Dataon appeals filed by prisoriers ought to be mamtalm d properly.

e Jail aulhorltlcs ought to make a sustained effort to reduce 18/8% populatlon
by regular organization of Lok Adalat and getting petty cascs disposed of etc.

U A A -f':h e e P
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States like Tamil Nadu and Telangana have. reduced their under trial
population significantly and minimized their length of stay by strictly
eaforcing the use of Sec.141 Cr Pe and efficient utilization of Lok Adalats.
. » There are no reports-gthat any prisoner is languishing in jail for want of
| sureties in the prisonsji',;, However, this needs to be monitored regularly.

6. Parole & Furlovgh @ | o

Iﬁ Maharashtra Parole is sanctioned to prisoners as pér proVisions of the Bombay
Prison (Furlough and Pa.rdic ) Rules, 1959, and, amended as Maharashtra Prison
(BF & P) Rules, 2015. It .isfseen that the Rules were last amended on 26-8-2016.

As per amended rules no extension can be granted in emergency paroles; two
persons are nceded as sureties, as against one in the 01iOinal'p1oivision Rs.
15,000/ is to be 1a,<cn as dgposit from each prlsoner as against Rs 7000/— &s per h
the earlier provmon

Thc new set of rules for sanction of parole notified by Mahalashtra Govemment
has made availing parole by the prisoners indeed very difficult. Payment of
15,000/-as deposit by individual prisoners amounts to refusal of paroie; as many of
the prisoners belong to the lower economic strata of society. The other provisions
in the rule relating to delayed sanction of paroles to different. categories of
prisoners and other restrictions i'mposed also adversely affect the rights of
prisoners..perhaps a gradedjsystem of payment could be introduced.

7. Overstay !

I have submitted a ceparate note f01 con31derat10n of the Commission on the
1mphcauon of the directions of the Apex Court regardmg the time to be spent by LI
prisoners in jail. If they are un1f01m1y applied to all prisoners, mcludlnOr women,

“the aged and the disabled they could cause them considerable hardship. The State
- Government could sanction remissions in deserving cases hberally to overcome the
problem, but only to a 11mlT.Cd extent . Comlmssmn may like to take up the matter
- with the Apex court

8. Custodial deaths/jail break/custodial violencé ’

£
8
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‘Hospital facilities necd urgent up aradauon Health cards of prisoners shiould be
maintained; they need to be computerized and updated from time to time. Some of

the convicted prisoaers could be tmmed in this item of WOLk AYUSH medncal |
facilities should be pro’ vided in the Jaﬂ cspeually to older patients. F

i
!

14. Vocational training ' ' . i

'

The pnson provides vocational training in different trades. ‘Vocational training
needs to be diversified and up scaled. It is'seen that workers get paid at lower
rates compared to rates notified by states Jike Bihar, and HP. The rates: ou0ht to be
revised, especially in the case of prisoners engaged in industrial act1v1ty L
Lo
15. Prisoner Welfare
Welfare measures, m»ludmc liberal sanction of parole, telephone fac1h 7y, facﬂmes
for meeting with family members and canteen facilities help in 1m3r0vm0 the

quality of prisoners' lives.

Communication with family m=mbr‘rs is very important for prlsoners Only coin -
box telephone facilities in these jails. 4 modern telephone management systein
ought to be introduced without any further delay. '_
Facilities for visitors are available. But they are very madequate to facﬂltate
prisoners to spend one io oz quality time with their family members. ‘

Entrv by visitors ought to be regulated by token systems, as inthe case in banks -
Maulakat Svstem ought to be zntroducec’ starting with Central prlsons

16. Complaints fonaﬂemt>nt

There appears to be a need for ‘having an efficient and open complamts
management system put in place in all five jails. The current system of having
complaint boxes does not meet the requirement.

17. Rehabilitation '

: .

Preparing prisoners for theit eventual release from jail, uqu1pp1n0 them with
necessary life skills to enable their rehabilitation, giving emotional support for
facing the outside world are onerous-tasks for the jail administration. Each central
prison ought to draw up o rehabilitation plan for prisoners and organize

vocational trainings. Efforts maac in states like Telangana and 1amd Nadu are
worth emulating.

18. Open Prison
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No custod1a] deaths due. to unnaturai causcs were 1cp01'tcd in the prison, in last
three years. |HOWCVCI mternal secuutv of the jail ought to be reviewed form t1me
to time and the secunty staff Qensmzed on this i issue. - o

[ x § ’

9, Incarceratlon ofwomen o o

Ty L .
In my prev1'ous report it was pointed 01]1t that women are oflf 1 Incane =rated in jail
without adequate thought or Justlﬁcatlon jn most cases they ate only - o-accused.
Some are pregnant at thc time of arrest in fact one delivered a b. )y after her
adnusswn some have small children with theny- ohvn they are separated 1 m their
small children and somchmes they are the only wed ~winners of their families.
Detention ¢ /} Ve, z‘hm’ efore, should be an excepiion mz‘/7er than rule. If the Yy arc
detalned they ouOht to be p10v1ded ass1stancc 1o secure kail.

10 Status of women prisoners ‘

It i 1s seen that efforts have been made by the State Government to provide potte-
1nﬁastrur‘ture and facilities for women pusonms Despite better '+ “ing conditions
n jail t1ad1t10nal dlscnn’unatlon against womsn prisoners persist. \’Omer) Bl
gesierally handtcapped bv limited educat1onal /health care /cooking /spi i/ libtacy
 facilities. Th'elr access to law is d1fﬁcult Their participation in leholoue/ altural/
sports act1v1tles need to be CI’leLlIaOCd (Ju1dchnes issued by the Apex Court 1n
RD Upadyay Vs the Statc of Andhra Pradceh need to be fully comphcd with.

11. Mentallv 11] prisoners f

Priscners gcnera‘ly suffer from va110us mental 1ansses The prison 1ep01ted
identification of only 15 mmatcs as mentally ill; 02 were under observation.
Screcning by, a team from the ncarcst mental health gnstltutlon ought to be
condicted on regular ba51s ' 3 L '
12. Right to educatlon o IR ' Hhy ) v
Jail authorities ought to pay more attention to ba51c education/literacy among the
prisoners. 'Ih]e prison has only limited famhtlcs for imparting vasic education , both
malc and femalc prisoners. Adequatc ‘number of rcgular teachers ought to be

avajlable for| tcachtng pnsoners Basic ‘education ought to be p10v1ded /70wever .

short the sia y of th he prisoners be ’

13. Rloht to Hoalth .

A oy
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The Open Prison opelatmg at present provides only lumfed facility to prisoners,
that too within the prison complex..The next step ought to be the one that enables
the prisoners (who have 05 years to be released and with good conduct and
behavior) fo work outside the prison as in Telangana wherein the-prisoners are
allowcd to 00 outhdc the jail and earn their income. Ultimately, after their release,
they can be casﬂy absorbcd in the system.

19. Services of NGOs
It is seen that services of NGOs have been put (o use in this prison . Since NGOs

have the flexibility and prisoner- friendly approach, their services could be
enlarged and effectively utilized in counsclmg/tcachmg/tram1n0/vocat10nal training
and in a variety of other act1v1tles.

20. Staff Welfare
It-is very important to mamtam high morale of prison ofﬁc1a15 and staff by

devising suitable incentives. It is not clear whether any staff incentive system exits
in Maharashtra similar to that in Tamil Nadu and other states. Providing timely
promotion to senior officials and staff, sanctioning incentives, provision for
education of chlldlcn better living conditions ctc ought to be taken up every year.
Staff welfare also ought to be a priority.

21. Use of Solar energy /water harvesting
[t is seen that no cfforts have bcen made for hamcssmg solar energy for

lighting/heating purpoqes Many of the prisons are located in water scarcny areas.
Water harvesting and recycling ought to be made mandatory.

22. Budget :

Budget allotment is con51dc1ed to be adequate by the jail authorities. However
more funds aeed ‘to be sanctioned for improving infrastructure, appointment of
staff, prov*dmg additional ~welfare measures, intcgrating concctlonal

administration etc.
23. Security Since this is a central prison wherein habitual offenders and high

security prisoners are lodged, providing adequate security is of paramount

importance.
24. Prison reforms A ncw Jail Manual neecds .to be put in place by

incorporating human rights pr1nc1plcs and humane treatment of prisoners based
on the Model Jail Manual c1rculated by Govt. of India. Moreover, salient

a
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provisions of the new Manual ought to be shared with the prisoners. Jail staff
should bé_ properly trained in implementing the provisions of the Manual.

Prison reforms need to be undertaken to ensure that all prisoners are not treated as

crimingls. Correctional acministration ought to be an integral part of prisoner
- management. In Tamil Nadu'in Central Prison, Palayamkottai in Tirunelveli district
an entire bloek is dedicated for correctional activities. A Psychologist, is in charge
of this unit, assisted by two Counselors._Correctional administration unit inter-alia

takes up Individual and group counseling, induction level counseling and pre-

release training. For remand: prisoners it provides orientation, screening as well as
individual counseling and also group counseling. It also attends to alcohol
dependence, behavicral 'probleins Preventive Detention cases etc. The unit ought
to have a De-addiction Center, Research Department, Indmdual ‘Treatment Centers
and educatlonal msmuqons for inmates

S — ' (PTO---contd.)
PART-I 11

REPORT ON VISIT TO DISTRICT PRISON, WARDHA MAHARASHTRA
ON 26-06--2018

- 8. Jalaja, Special Rapporteur, NHRC

Jail profile and history

- District Wardha is one’ of the smallest and the least populatéd districts of

Mabharashtra . The dlstnct 1§ presently a part of Nagpur Division. The district has

an area of 6,309 km? and a populatlon of 1, 30 L, as per 2011 Census. Wardha is
made famous by virtue of lécatlon of Gandhiji's Sevagram Ashram in the chstrlct

Orlgmally established by%the Brmsh as a Class 111 ‘prison in- 1868 it was
upgraded as Class-1 prison in 2000 only. Acharya Vlnobha Bhave stayed as a
prisoner hc1c during the freedom struggle.

Land and infrastructure
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The prison campus has a total extent of 06 Ha 43 Ares with a covered area 02 Ha.
An extent of 03 Ha 14 Ares is set apart for aorlcullural purposes. The whole

campus 1S seen Very well maintained. )

P | B :
- Apart from the Administrative Block, buildings include barracks to accommodate
the prisoners, hospital, kitchen and stores. Of the 09 ba1raeks one is very large
(100.3 x 20 ﬁ) 02 are large 04 are medium and 01 small No separate cells have

been maintained. 4 j

Manpower | ,
The prison has a sanctioned staff strength of 51 against whlch 50 posts are ﬁlled
up; 3 o : _

A regular’ Supert: 7‘1endent is posted in the jail. Jail staff includes 01 Jailer class-1
03 Jailors class— 11,02 clerks, 02 Bearers and 01 Attendant. Securlty staff -
comprise of 04 constables and 37 guards. Important posts of- Medical Officer and
Pharmacist have not been notified. A Mcdical Ofﬁce1 1s dcputcd to the prison who
also is also stated to be in charge of medical care of police personnel. 01 Nursing
Orderlyassists him. The prison Guards look after other mcdlcal functions.

Jail capac1tv and occupancy Against a sanctioned capacity of 252 prisoners,
(243 malc and 09 female) 358 prisoners ( 350 male;08 female) arc accommodated
~ in the prison. No child is staying here. No preonant prisoncrs were present.

Categorv—wis‘e details of prisoners

Category-wise prisoners were reported as convicted prisoners; 39; -Simple
Imprisonment 08 (.all male ) ; Rigorous Imprisonment (k1) 26 (all male); UTs 312
(male 304;_fefna_le 08) ; 07 LI (only 05 ycars left) ; Civil prisoners-00 ; NDPS- nil.
04 of the LI prisoners work as warders and 01 as watchman. No segregation of

convicted and UTs was noted. o N .

Under-trial Prisoners

Under trials constitute roughly 87% of the prison population. All 08 female
prisoners arc under trials. According to information provided, of the 312 prisoners
01 male under trial has spent 05 years in jail; 33 (32 male and 01 female) have
spent 02 year .10 prisoners (19 male and 01 female) more than 01 year; 76 under
trials (75 male and 01 female) have spent six months and the remaining 156 have

spent less than 06 months in jail.

R R
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It was stated that under t-ia! prisoners are produced before courts on regular basis.
Getting police escort was not 1eporled as a problem.
Extremist Prisoners

Only one extremlst pn<onek KlShOle Sldmake from Gadchuou conv1cted for llfe

is lodged here

Mentally ill prisoners

It was stated that at present there is no-mentally ill prisoner lodged in the prison.
Generally prlsonem suffer: from a variety of mental illnesses like: depressmn
bipolar disorder, anxiety dlsorders schu:ophrema etc. It is, thereforé, surprising
that no prisoner had been icentified with any mental dlsorders It would appeir that
no screening for mental: 111ness 18 conducted at the time of adm1551on or
subsequently, on regular ba31s ' ' '

Condltlon of prisoners.

It was stated by the authoritics that attention is paid to regular inaintenance of
cleanliness and hygierne in the jail. Food, clothes, bedding and other provisions like
soaps oil, tooth powder are provided to the prisoners. They are allowed to move in
the campus freely from 6.30 am to 12 am in the morning and 3 pm to 6 pm in the |
evening. The prisoners , on inquiry stated that they have no complamts ln thls‘ ‘
- regard. TV sets and FM rad 0 sets are available in all wards.

The wards were clean and 3pac1ous I visited ward no.2 W1th a sanctioned capacity
of 12; 17 prisoners are accommodatcd in the ward. The hall was very large with
‘high roofs. With barred windows it had good ventilation. Lights and fans were in
working condition. LCD bulbs were used to save énergy. Two toilets are avaﬂable .
inside the barrack f01 nlght use . Toilets were ava11able outs1de the wards too.

[ interacted with several prisoners. Raju Thakur 40 was sentcnced to L] in a case
U/S 302 IPC and is in this jail for the last 18 years. His release is subject to
permission received from the Government. Sridhar Choudhury 62 is booked U/S
307 IPC and has been in jail for 02 years. Mahendra Morhate 35 is booked for
alcoholism. Raghunath Rokhande 65 has a case against him U/S 376 IPC and has
been 1n jail for last 10 1110riths. Rajesh Yadav 32 is involved in a theft qése and has
- spent 04 months in jail. He stated that he has no assistance of ;in advocate. Sagar
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Murgarkar 24 too is involved in a theft case and‘is a new comer to the jail. Ramdas
Sahare 45 has a case against him filed w/s 302 IPC and has spent 11/2 years in jail.
Janrao Govindarao 52 and 04 members of his family are bocked in a murder case.

They have spent 03 months in jail. They have appointed an advocate.

I spoke to some of the prisoners. Dandi Ram Pand1t 35 Ahas a mur der case against -
him. Sriram*Ubde 52 is sentenced to 03 months 1mprlson1nent in a cheque-
bouncing case. Narayan Paranda 42 is booked in a casc U/S 376. He is getting
assistance of a government advocate. Eknath Galkwad 30 is in jail for 5 years in
‘connection with.a case U/S 354. Ravi Kamble 35 is booked for,murder and is in
- jail for 2 1/2 years as UT. He has legal assistance. Madhukar Babu Rao Valdya 43

who was working in the Backward Classes Corporation is booked in a corruption:
case 1nvolv1ng a sum of Rs.08 crore.

Womcn Prls oners

08 female p11soners are lodged in a scparate enclosurc 1n an old building. The
female barrack is quite spacious with one staff room and a large hall for keeping
~women prisoners. The hall is well ventllatcd ‘There is good space around the
rooms for the prisoners to move about. Fans and lights wexc in working conditions.
“The toilets were kept very clean. TV sets /FM radio scrvmw have been provided.

The women stated that they are supphcd sanitary napkms No scparate kitchen is.

“available 1 in thr‘ ward

© Al 08 p1lson01s arc under trials. As mentioned no chlldrcn were present.. I spoke
~ to some of the prlsoners Preeti Sanjay Bharge 32 is bookcd ina caseu/s 302 IPC.
She stated that her husband and 02 other family members arc also in jail. They
have spent 05 months in jail. They have cngaged a lawyer Kavita Shanker Harade
40 has been'in _]3.11 for 02 'years in connection with the murder of her sister in law.
Maya Mahendra Aggarwal 55 and her husband are allegediy involved in a case
filed under section 420 TPC. The case is stated to bc in the final stagcs She

confirmed that she had a lawyel i

Nectu Jhodiwale 1s an aceused u/s 302 IPC. Hira Ba1 50 is also alleged to be

involved in a similar case, along with two others.
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Razia Begum 50 is b(;oked in a quarrel case u/s 307/323 IPC. She came to the
prison in June, 2018. Iysha, AZl? Pathan 50 was caught while selling illicit liquor. -
- She has no husband and has three small children. She was brought to the jail a
week ago. her case ought t6 be placed before the CJM when he visits the prison.

Ratna Prabha 60 1s beoked i 1n a case registered u/s 306 TPC, along with her son and'
others for the suicide of her daughter in law. They came to the jail 10 days ago.

Vandana 40 is a co- aﬂcused in the same case. She is unmamed It was conﬂlmed '
that they have legal ass1¢tance '

The women stated that mey;have no complaints about food or other basic facilities.
As regards health carz, no GynCCOIOOist or lady doctor is posted in'theujail to take
care of the women prisoners and their children. Once a week doctcnQ from 1:hé Civil
Hospital visits the jail. Medlcmes are also supplied. |

No regular teachers are avallab_le for teaching Womeri prisoners. Earlier an NGO
used to be involved. Lack of initiative on the p part of the authorities is presumably
due to the fact that al! wgmen are under trials and also few in number. But
arrangement for teaching them ought to be made however short their stay be in the
prison. The Apex Court in R.D- Upadhyay vs. State of Andhra Pradesh & others
- dated 13-04-2006 had issued Guidelines regarding care‘ of women and their
children lodged in jails. =:DepriVin0' the prisoners adequate héal’ch care and
educational facilities would be decmcd as Vlolauon of those dlrectlons 1ssued by
- the Apex Court . ' '

{
'

Custodial Deaths /violence

No incident of custodial death or v101cnce was rcported in the prlson for the last 03
years. '

Escape of prisoners/iail bf‘iéak’

One incident of escape of prisoner was 1eported Jast year But he was blouOht
back to the jail. ‘ : o

Basic amenities

Watér supply and Sanitation
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It was mentibn_&:d that pipe water supply is made availabl¢ by Nagar Parishad,
Wardha. A well also is available in the campus from wHich water is lifted. No RO
system has however, been installed. Water filters ar;e available According to

P

authorities water quality 1s good.

It was learned that there are 30 toilets for male prisoners within the wards. and 26
toilets outside, which are considered adequate. 07 toilets arc available for women
prisoners , two inside. Toilets were in good condition 02 bathrooms are available

for women pt"iééf'iérs. For male prisoners bathing platforms are available. |

POWCI Supva

24 hour power supply is said to be available in the prison. No gener at01 is installed
as back up. Keeping in view the safcty and security of the prison ‘standby

arrangements.are very much needed.

Food suggly‘

The jail kltchen 1s located in an old building. A proposal for construction of a new
kitchen has been sent to higher authoritics. The kitchen comprises of a veranda,
large hall and a store room. It is seen maintained well. Ventilation is available. An
exhaust fan is also seen 1nstalled Rotis were being cooked with the help of an atta
machine. It is scen that Dal roti, vegetables and halwa were bcmg served for

" dinner. Food quality appeared to be satisfactory.

i

It was learned that Rs.35/- is spent per prisoner per day ;on food supply. Rice and
wheat are supplied at fixed rates by Government agedcics. 22 prisoners are
~working on shifts in the kitchen and only 09 are paid wagcs, as beyond 4% of the
allotment cannot' be spent-on wages. This rule needs to be changed since it
- violates equality in payment for the same work done. Skilled woxkcrs are paid
Rs.61; semi- <L mcd 55 and un skilled Rs.44. Special dict is provided to prisoners

who are il

Education

Not much attention seems to have bccn paid to cducation of prisoners. No NGO or
teachers are engaged ‘in prov1dmg cducation to the prisoncrs. Services of
volunteers ﬁom among the prisoners arc yet to be utilized. It may be noted- that

rd
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ordinarily even under trials are forced to spend considerable length of time in the

jail. It is necessary to engzge them in useful activities. |

Health care -};
It is seen that no- hosp11a1 wnh md001 1dCllltl€S is set up in the jail Only OPD
facilities are availatile. Dlspcnsary is set up in a room with a table and couch for
exam1nat10n of patients. Only essential equipments are avallable Fans and hghts
were in working condition. OPD attendance was reported as 20-25. As services of
a Nurse and Pharmacist are not available; two of the prisoners assist the medical

~officer. In one of the barracks for convicted -prisoners-a prisoner with Plural
Effusive TB was found. MO stated that the disease was not contaglous A sepalate o
1solation ward ought to be sct up in the *\1150" B

It is seen that posts of - Med’;cal Oﬁ'lcer-, Pharmacist and Nursing Orderly ha\}_e not
yet been sanctioned for this jail.. A doctor from police: is in a’dditional charge of
“the prison. He makes visits.and dispenses medicines. No lady doctor is available.
Serious cases are referred to the nearest Government hospital. This arrangément

appears to be inadequate as around 358 prisoners are lodged in the jail. Serding a
| prisoner to a hospital outside is "verybdifﬁcult;b prOViding escorts could be another
problem. But the Superintendent stated that there was no pi'oblem In getting
escorts. : | ' |
Skin, viral fever, TB ar¢ common among"pri'soners. 02 HIV/AIDs patients are
being treated. No malaria céses were reported in last 02 years. A medical camp is
‘said to be or gam/cd every month. IWoctoxs from Sevagram Hospltal attend to the

patients. v h ’

A nurse ought to be posted from the nearest health facdlty at least for takmo care
of the health of women prlsoners and the chlldren staving with them. '

Video-conferencing

Video-conferencing facilities are available in the - jail. 40-45 prisoners are
reportedly being produced before courts daily.

o

Legal Aid . |
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It was stated that District Legal Services Authority (DLSA] is active. Information
on the number of prisoners having been provided legal a551stance in 2015-16 was
not made avallable Two advocates, including a woman advocate visit the jail and
‘assist the pusonels 02 Para- 1ega1 volunteers arc stated to be providing assistance. .

B

PR

Paro]e/Remissxons

Parole is sanctioned by the Supermtcndent for 154 days and / Divisional
Commissioner for 45 days and furlough by DIG to convicted pusonc1s Rermssmns
are given as per rules by the state Ovovc:rnmcnt

Sanction of bail

It was stated that no prlsoncrs are languishing in the Jall after gcmno bail, for want

of sur cues ;0
Lok Adalats :
It was stated that Lok Adalat is not béing organized in the";f‘javil.

PCOs/Tcleph_@)ne facility/waiting room/visitors - ,

Coin box telephone facilities -are available to prisoners’for communication with
their families. Prisoners are allowed to meet their families .A.~ waiting room for
visitors with intercom facility has been set up. '
Board of visitors :

U

There was no information available about constitution of & Visitor's Board.

Complaints Management - 4 o g

Complaint boxes have been installed i in prominent places* to facilitate prlsoners, to
file their complaints. The boxes are opencd by the District and Sessions Judgc as
well as by senior officials of the Prison Department. Therc is nced to organize

_ prisoner’s . durbar regularly. District Collector and  SP ought to have penodlc

- interaction with prisoners..

Lo
lf"'J.'

Library

It is learned that there is a small library sct up in the jail for use of prisoners.
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. Cultural progsrams

It was stated that cultural pfoorams are regularly orgamzed in the Jall with the help
of NGOs. : "r '

Sports

Facilities for indoor and ouf_doorgames are available in the jail..

)

Religious activities

- e . A \
There are no organized religious activitics in the jail. Prisoners are allow d to have
their own religious practices.

Yooa/Gvm

-

Yoga classes are beirg mgaruzcd n the I)lls,on wnh the hclp of NGOs.

Recreatwn It is seen that TV sets have been prowde’d in all wards for the
entertainment of the prisoners. Canteen facilities are not available in the jail. It was
stated that newspapers in Marathi, English and Hindi are being supplied to -
prisoners on payment basr‘ One news papcr is provided.per 10 convicts free by
prison administration.

’Vocational Training

Since the number of ‘convicted prisoners is ‘not large, only limited vocational
activities are being taken up . 15-20 prisoners were trained in LED bulb assembly |
by sponsors-TATA and M Giri. Street lights, tube lights and lamps are being made.
It was stated that District Collector bought bulbs ‘worth Rs.3 lakhs. 04 male -
prisoners arc working in the unit for which ‘they get paid Rs.61 /per day each. ,
Training cost repbrtcd was around Rs.40,000/-- The training ought to be brought
under Corporate Social resp onsi bmty Female prisoners are trained in beauty parlor
busmess and Ranoou Mehndi works by an NGO. .

Drug De-addiction pregram

No Drug De-addiction program is being organized in the jail.

Role of NGOs = = -
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: - i
Services of two Non Governmental Organizations narrié:ly Chaitanya Seva Bharti
Sanstha and ‘Varahd -Amravati are béing currently utilizcd. They provide legal

assistance and counseling to prisoners.

Inspcctlon

It was stated that regular inspections are conducted by the District Judge/CJM and
others. CIM visits the jail every. 15 days. Besides, rcgulal inspections are being
- carried out by DIG (Prisons) . Last inspection was by | Membcr Mahila Ayog on

22-06:2018. :

Security : v 3 .

Internal security'to the jail is provided by the jail staff only (37 Guards and 04
constables). No watch towers have been installed in the jail. Modern equipment
like Metal Detector, Hand Held Metal Detector (HHMD), Door Frame Detectors
(DFD) and Moblle jammers are available. 48 CCTVs have been installed but only
16 are stated to be working. Repalrs are in process.

Solar nghtmg

No solar lighting /heating appears to have ‘been introdu“c'cd in the jail so far. Solar
pumps are installed in the farm. 3 '

Budget

Budget allocétion. for.2017-18 was reported as Rs 1.81 crores of which a sum of

Rs. 1.3 crore was allocated for payment of staff salary. Expenditure was reported
as Rs.1.95 crore. The figures need to be reconciled. .
Training ;

It is very important to train prison officials and subordinate staff in dealing with
prisoners and human rights issues concerning thcm A551stance of reputed

institutions may be takcn in this regard. L

Jail Manual

It is understood that amendments are being carried out in the existing Jail Manual.

Modernization
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No modernization plans appeals to be on the anvil. -

Staff welfare

It was pomted out that Condmon of staff quarters 1S Very poor as the bu1ld1ngs were

constructed in 1860 Sorme alge in d1lap1dated condition.

Transport

It 1s learned that oae \ehlcle is avallable in the pI‘lSOI’l but no post of dr1ver is

sancuoned

Observations/ Recommendations:-

General recommendations/suggestions have been included in part-1 of this report.
However, specific recommendations in respect of this jail are summarized below:-

1. Infrastructure ° ‘ ! “

A comprehensive plan needs to be developed to replace old 1nfrastructure in a
phased manner. ‘ :

oy

2. Shortage of staff

‘Creation /illing up of criticél_l posts -

3. Access to Law

' Rcduce uT populauon/ Improvemem in efficiency of court product1on (physical,

VC)/ better coordination W1th police/ holdln0 Lok Adalat/ place petty cases before

- CJM/review performance OJ ‘govt. advocates / make legal aid equitable/efficient/

help file appeals/track cases/ computerize data/ help those who are langulshln0 n

Jail after ba1l for want of securlty

* 4. Custodial deaths

Steps to be taken to prevent custodial deal‘hs/ plug loopholes in secﬁi'ity/ to make

counseling prisoners mcre effective- enlist services of reputed NGOs in ‘counseling

.

v
Y

prisoners / sensitize and uam security personnel/ better interface with prisoners by
jail administration ' )

5. Parole/furlough/remissi_c%n

A€
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L1be1a1 sanctioning of parole/ better trackmo systcm for those on parole/ minimize
time for gettmg police repons/ send remission cases on time to Government for
sanction. State government needs to review conditions forvsanctlomng parole.

6. Food supply .  ' ;

L)
Build a modern kitchen/ provide healthy food to the inmates/increase wages of
those who work in kitchen on par with other states.’

7. Education/heath care

Make all prisoners literate before leaving the priéon/ calist help of leading
voluntary agencies/ encourage higher studics/organize lecturcs by eminent persons
/conduct computer classes for young malc and {emale prisoners.

Have better HOépital/Lab facilities/ set up isolation wards /post regular MO and
paramedical staff- train convicted prisoners-periodic screening for mental illnesses
(both male and female prisoners)- transfer serious cases to medical institutions-
Have AYUSH facilities | B |

- 8. Women prisoncrs

Stnctly 1mplemcnt guidclines issued by the Apex court on carc of women prisoncrs
and their children. Provide quality legal assistancc/ PIOVldC better educational
facilitics-engage reputed NGOs- take gencral awareness classes for women- post
at least a woman Staff Nurse / have an isolation 1oom/ screen women also for
“mental illness. Counseling by trained counselors with hclp from NGOs/ choose
better trades in vocational training/ preparc women prisoners for rchabilitation/
have a library section/ telephone booth/visitors room/ kitchenctte in women's wing.

9. Complaints. management

Make it more effective and efficient
10. Training : . f

Provide quaiit-;/ frainin,g to prison staff for- changing minds'c_:ts
11. Staff welfare

: o - ' . 1
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~Attend. to staff grievances- improve their living conditions-Have a grievance

redressal system

" 12. Solar system/water 'hagfvesting

Introduce both systems

13 Correctional administfatioh

Introduce correctional administration with the help of reputed NGOs

' '14. E-governance - . o .;_;.

Modernize jail adm:nistr auon Inuoduce c-governance in daily. admmlstratlon and :

- puson manaoement

NP -

(Co.ntd.) '

REPORT ON VISIT TO DIS’JI‘RICT PRISON CLASS 1 YAVATMAL

MAHARASHTRA ON 27 06-2018

-y >. ! .
== S. Jalaja, Special Rapporteur, NHRC -

Profile of the district l

Yavatmal District is located in the ‘Vidarbha region of Maharashtra, in the east-
central ‘part of the state. Thc District has an area of 13,582 Sq. km and a
population of 27. 72 L, accordmg to 2011 Census. -

- Crime profile of the district

As per report of thc National Cnmes Record Bureau of (NCRB) 4013 ,with a |

record of 12567 crimes Yavatmal district stood 27th in all crime recoids in in the
country in 2013. The dmuct reported a crime rate of 453.3 cornpaIed to Nat10na1
crime rate 0£218.67 in 2013

Jail_Profile and hlstory Orlglnally set up as class 11 Prlson in 1872, during the

British period, it was upgraded as District Prison Class-1. later on.

Land and infrastructure _'

St
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The prison is spread over an area of 5.32 Ha with a built up area of 2.32 Ha. The
infrastructure comprises of office buildings, 08 barracks for male prisoners and 02
Cells, the Female ward, kitchen, hospital etc. The bu11d1no arc very old; only
maintenance has been carried out from time to time.

Manpowe :

According to approved staffing pattern for the puson the prison has a sanctioned
strength of 59 personnel against which the actual stlcnpth reported was 49 , with
10 vacancies. The post of Supcrmtcndcnt is filled Lp No post of Additjonal
Superintendent is sanctioned. 01 post of Sr. Jailor Grade-1 is vacant. Among the
medical staff no post of Medical officer, Pharmacist and Nursing Ol derly are
sanctioned. A police doctor on call attends to the prisoners.

Jail capacity and occupancy Agamst a sanctioned capacity of 229 prisoners (M-
224; F-05 , 435,( M-416; TF- 19)) prisoners are lodged in this prison. 05 children (03
boys; 02 Ornls) are residing w1th their mothers.

Category-wise dctalls of prisoners

Out of 435 pusonels 44 are convicts (all male) . 24. pusonms are undergoing
o ngorous Inmiprisonment (RI) and 17 prisoners Simple Imp’lsonmcnt (SD. 02 LI
- prisoners arc also lodged here. 07 convicted prisoners are scntenced to

imprisonment up to 03 months; 27 prisoners for 03 ycars to 05 years and 08

prisoners 05 years and above.

There are no civil prisoners. No foreign prisoner is Jodged here . Convicted and
under trial/remand prisoners are segregated, lodged in scparatc wards. One elderly
- prisoner above the age of 65) is lodged in the prisoner. :

Under-trial Prisoners Under trial prlsoncns constitute. ,aboat 92 % ( T-391; M-
372; F-19) of the prison's populatlon

Regarding length of stay of under trial prisoners, it was feported that 152 under
trials (139 male;13 female) have spent below 03 months in jail; 74 (72 M; 02 F)
‘spent 03 to 05 months, 78 prisoners (75 M and 03 F) 06 morths to 01 year; 54 UTs - "
(53 M; 01 F) between 12 and 18 months; 25 UTs (all malc) between 18-24 months

and 08 male prisoners 02 years and above.
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' was stated that only ir: cboui 50 % or the cases police escort 1s p1ov1ded
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- Barracks had adequate space. They had sufficient number of windows and were -

.
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Amono the under trials 73 (71 male 01 female ) are booked u/s 302 IPC. 16 UTs

(15 M; 01 F) u/s 376 IPC; 02 (both male) u/s 304 IPC’ and 07 (all male) u/s 307 .

IPC. Othcrs are booked under various other provisions of IPC and Speual Laws.

As per 1eports physical productlon of under trials in couirt is s affected due to non

’ ava11ab1hty of police escort on time. Out of requisition for ploductlon of 829 under

trials in the month of May, 2018, , only 469 could be produced before couns It

Mentally il Pnsoners

Prisoners ocnelally suffer from a variety of mental illnesses like - Schlzophrema

depression, anxiety dlsorders bipolar disorder, dementia eic. 17 rlale ard 02

female prisoners are Idermﬁed as having psychlatrlc problems. A doct01 from-the
Civil Hospital visits the jail’ once a month. ‘

Extremlst prisoners

It was stated that no exrremi?‘g‘t prisoners are lodged in this prison. .

Condition of prisoners. !

I went around the different ‘blocks and had interaction with some of the inmates.

well ventilated. The maintenance of wards was good. Lights and fans were in
working condition. Cage toilets were kept clean. Water was available in the toilets.
Prisoners were seen providéd necessities as well as articles of daily use.

. I spoke to the prisoners Jodged in old barrack no.4. Against a sanctloned capacity
of 20 prisoners ,37 prisoners-are accommodated here. Pradhamesh 30 has a murder

case against him. He has spent 02 years in prison. Sumit Vyas 24 also has a murdm
" case against him. He has spent 20 months in jail. Ganesh Chavan 22 is booked in a

“case u/s 304 IPC and has been in jail for more than an year and a half Siddharth
Kadke 30 has a case reglstered against him u/s 376 IPC/POCSO. He has already

spent 02 years in jail. Ganesh Rathod 32 is aHegedly involved in a mur dd case. He
has already spent 03 ycars in jail. He stated that trial has not yet started i in his case.

Ganesh Puri 66 is also booked in a murder case. He has already spent 02 years in’
jail. He mentioned that he was; under the influence of aleohol at the time of -

~



Sy -
45 B ,

comm1mng crime. Rohidas Rathod 35 has a murder case pcndmg against him. He
has spent 14 months in jail. Ramesh Tumre 46 has a case against him filed u/s 376

I

JPC. He is in jail for the last 14 months ' Lo

HI R
I also visited the new barracks A new two storied burldmg w1th 04 ba1racks has
been constructed recently. Each barrack has a sanctioned capacity of 75 prisoners.
Up to 60 prisoners are lodged in cach barrack. Thus around 250 prisoners are -
‘accommodated in,the new barracks. The barracks are very long and large, well
ventilated with barred windows and doors. Lights and fans were n w01k1ng
condmon TV ‘sets are seen installed. Space around Toilets/ bathrooms .A water

filter is seen provrded

A separate ward accommodates young (19- 21 age group) pnsoners 18 under trials
are housed in this barrack.04 of them are bookcd in murdcr cases; 03 u/s 376 1PC

04 cases wcre undcr POCSO

High Securlty Prlsoners o

Although there were two Isolation Cells in'the prisoh, both were not occupicd at

v the time of visit.

Womcn Prlsoners : - : '

The women's - enclosure 1S located in one of the blocks in the center with space
around. The enclosure is large and spacious. The place 1s kept clean and ncat. 19 -
women prisoners are lodged in this Ja11 05 children stay with their mothers. 06
women involved in a quarrel case already got bail. The woren's ward has barred
doors and windows. Adequate ventilation is available. Lights and fans were in
working condition. The room where the women stay is somewhat congested.
Some of the women use the veranda. The room has an attac hed toilet. Outside the
barrack fwo tulef s-for day use and onc bathroom are availabic.

A LED TV sét has been installed. A Sanitary wending machine is seen installed
for - wending sanitary pads. A CCTV camera has been 1nstallcd For entertamment

02 carom boards are seen prov1ded

I spoke to some of the prisoners. Sarda Rangachm Salwar 35 is a co-accused in a
case filed u/s 376 JPC. She said that she had two ch1ldrcn Kamla Vilas Shikhare
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54 and Vimal Bai Doud have cases agam.,t thern u/s 366/363 IPC. They have been

in Jali since last 06 months. They confirmed that a lawyer is already engaoed to
conduct their cases. Santa Manoha1 50 is in jail in connection with the killing of -

- her son. According to her son ‘was eplleptlc and was drunk at the time of his death.

B
i3
'
i

She pleaded not guilty. \swml 37 and Priyanka 21 are sisters and are involved in
the murder of the former's mothm in law. Others'i in their family are also stated to
be involved. Aswini has tWO children and Priyanka one child. They stated that they -
have been given the asglstance of a government advocate but his W01k has: not
been satlsfactmy | ‘

Adult educatlon classes are’ run for women prlsonels A regulal teacher, and one of
the convicts and an NGO are involved in teaching them. 20 conv1cted and undel
trial prisoners attend the classcs The classes are conducted in an old bulldmg W1th ‘
veranda all around. 4 ' |

~ Female prisoners and thcu chlldrcn are currently attended to by the -Jail doctor.

.+ There should be- provision for posting at least a female Nurse to take care of
- women prisoners and their children. Toys and slates have been *ovxded to

13

? children Directions of the Supreme. Court in RD Upadhyay Vs the State of Andhra

f

. Pradesh ought to be fuily nnplemenmd

Vldeo—conferencmg

VldCO conferencmg facﬂny ;.s available in the prlsoncr It is located i in'an old room. ,
lhe system is connected all co urts, cxccpt Laregaon tahsil. As per reports 30- 35
"'prisoners were being pro:luded daily before the courts through this facility. There is
~-need to improve the number ;and quahty of production through VC facﬂlty

év;' Legal Aid_It was stated that legal aid is being provided to’ pusonexs Dlsmct Legal |

Services Authouty (DL SA) is stated to be active. One Advocate (male) from
DLSA visits the jail and provides counseling and legal aid. A woman advocate also
visits the prison sometimes. 01 Para Legal Volunteer aid the prisoners in legal
matters. Legal-aid camps are also reportedly organized peuodlcally

Lok Adalat Institutional art angempms for conducting Lok Adalat are not avallable
in the prison, whereas in’ state of Tamil Nadu it is belng efﬁmently used to' reduce
the under trial populatmn ' ‘
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Sanction of bail

No case of prisoners languishing in jail after getting bé;il for want of sureties was
~ reported. However, if there are any cases they should bb taken up with the courts
concerned/ ori Lok Adalat, to explore the possibility of releasing them on personal
bonds. o o P

Parole/ Furlough/ Rémission . B i

- All prisoners are allowed parole and furlough as per rules. Parole is sanctioned by
the Divisional Commissioner, on the rccommehdations of the police and furlough
by the DIG. It has already been reported to the Commission that introduction of

'new rules in:sanotioning Parole/Furlough has caused considerable difficulties to

prisoners.

Custodial Deaths /violence

It is reported by jail authorities that no unnatural custodial deaths were reported in

the prison in the last three years. N

4

Escape of prisoners/jail break

‘It was stated that no jail break incident has taken place in the prison in recent
times. Only one case was reported four years back. But the escaped prisoner came

back to the prison.

Basic amenities S - o

. Water supply z{nd Sanitation

It Weis mentioned that pipe water supply by .Municf‘pal_ Council, Yavatmal is
available. However, it is non functional in the last fou’r ‘months. A bore wgll is
installed in the jail campus from which supply is presently made.

As far as sanitation facilities are concerned, every barrack has cage toilets for
night use and 'advequate number of toilets for daily use. In all 48 toilets are
available. Wetei was available in the toilets. Toilets were generally clean and well
maintained. Bathing space is also adequate for male prisoners..

Power Supply

L begs v il b
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24 hour power supply is _avvailabile in the prison. A generator is instalied as back
. o o o

- Food supply

‘The jail kitchen is located in an old building It is congested and needs

- odernization plan is pendmg with the PWD. LPG fac1hty is available. The

prisoners are working on ro; -ation basis. Per head cost of food supply was worked
out as Rs.30-35/-Rice aad wheat are supphed by govemrnent Rest of the items are

renovation. Surroundings also needs to be cleaned up. It was stated that a

kitchen has sufficient Ventllatlon only one exhaust fan is workmg thoucrh 14

procured through tenders.

In Maharashtra prison skilled WOTk“Ts are pald Rs 61/-, semi-skilled Rs 55/- and
unskilled Rs.44/-These rates are too low when 001npar«°d to Central - Jail,

 Palayamkottai, Tirunelveli, wherein skilled workers are paid Rs 200/-per day and

Education

unskilled Rs.160/- per day Special diet is provided to female prlson\,rs their
children and patients. Food quahty appeared to be satisfactory.

! .

* Education ought to be pu1sued in.the prison as an 1mportant means of reformation.
It appeared that regu}ax tcachlrg facilities are not available for male and female -

pusoners It was mentioned that s tudy classes are conducted for inmates. No clear
information was provided : by the authorities. Regular educatlonal/ teachmo

facilities ought to be made avallabJe to the inmates, however short their stay be in

prison.
Health carc

The prison does not have a full- -fledged jail hospital. Instead only a dlspensary
(mini hospital) is available: It is located in a separate enclosure. A Lady Medical
Officer is stated to be deputed to the jail. Para medical staff consists of 01 1ecula1
Pharmacist, and a T\/Ibdlcal Orderly (coustable trained). It was conﬁ*med that the
medical team had nccecsary equipments. ‘

The dispensary is located in an old buiiding in a separate enclosute uue bauack
(with 02 Cells) is attached to the dmpc‘nsaly for keepmg patlents among pusonms

e

~
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More seriousprisoners are referred to the nearest gavernment hospital. It was
mentioned that getting escorts from the police was a problem.

OPD attendance in the hospital reported around 50-60 per day. A separate OPD 1S
set up for women prisoners wherein OPD attendance is 4-5 per day. Patients are
: kept in two cells. The rooms were well ventilated. Lights and fans were in working
condition. The. mini hospital looked clean and hygienic. In the patient's ward
general patienté are kept. In the other cell mentally ill patients are kept. There are
17 mentally- ill prisoners (02 women prisoners) out of which 03 mentally ill
‘,patient's are seen admitted. Suresh Wagadar 50 and Ravi Kottamwar are suffering

from cpilepsy. Shivchand Ram Bansode is also mentally ill . He was found lying
on a bed kept on the floor. He is i'cportcdly involved in a case registered u/s 376
CrPe. Vasudev 30 was booked under the Gambling Act. He reportedly had sickle
cell problems ' « ' ' | '

It was stated. thatvprisonvers mostly suffer from skin problems. Viral fever is also

COI’IIITIOI’I.

Lab facilities are not available. X-ray and ECG facilities arc also not available. No
AYUSH facilities are seen provided. it was stated that tcle- medicine facilities have
been introduced in the prison recently. :

No ambulance is available with the prison administratiop. It was learned that a new

onc is sanctioned. There is nced to engage a driver.

Telemedicine facilities have been introduced in the prison. However, it should be
 ensured that the facilities are in working condition and its use efficient. However,

~ emergency cases are referred to the, local Civil hospital. Every time a patient falls
ill he or she has to be taken out for which police escort is not ordinarily available.
Besides, it is difficult to get timely and satisfactory treatment in over- crowded
government hospitals. It was stated that medical camps are being organized in
‘these jails regularly. But medical camps are no substitute fer medical care on day
to day basis. Patients arc attended by a Medizal ~ Officer. from police
administration.. No gynecologist is available. Posts of Para medical staff have not
been created. or they have not been posted.. Posts of medical officers need to be
filled up, so also those of supporting staff, wherever vacancy exists. Posts need to

be created where none exists.

e T ity N A e
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PLOs/Telephone delllW/Waltan wom/wsntors

It is seen that telephone facﬂmcs (com box) are avallable in the prison. The

facilitics are available 1o women prisoners (both convicts & under trials) and to
male convicts. Why this facz, ity is not extended to male UTs is not clear Video call

system has been recently mtroduced

A sepalate v131tors room is set up for pr1soners meeting with visitors’ ‘which had

“good facilities, including 1nLercoms All inmates are allowed to meet their family

members and interact with them twice a month in the case of convicted prisoners
and once a week in the case of under trials. Prisoners are allowed 20 mmutes time
for the meetings.

Board of visitors

It was learned that vmtor S 30ard has not been constituted for the j Jan

Complaints management

It was stated that the | )1str1ct and Sessions Tudge and the CJ’\/I and Secretaly
DLSA visit the jail once a month .It is seen that a complalm boxes have been
installed to receive complaints from prisoners, to be opened in the presence of the
:DIST.IIC'[ and Sessions Judge and the DIG (Prisons). ‘One of the boxes need to be

~opened by the District ¢ ollccto), as he/she is available locally and is from outside

the system. A separate complamt box ought to be - installed, also in women's
section. The Superintendent of the prison also listens to theu grievances while
taking rounds . A comolau t's Register is also maintained to record ‘complaints
from prisoners. Therc is’ every need to have prisoner's Durbar in which the
District Collector and SP- pammpate They ought to have per10d1c 1nteract1on W1th
the prisoners.

Library A small 'llbxary with around GOO books is available in the puson for use
of prlsoners It is located in an old room. One large cell is seen attached to it for
conductmc classes and other proorams

Recreation

TV facilities are available in the prison for entertainment of the mmates News .
papers are also made. avaﬂabde to pusoners ' ‘
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Cultural prdngams

" It was learned that cultural programs are being régularly f’iorganized in the jail.

Sports '

Due to paucity of space only Indoor facilities for plgyiiqg chess and carom are

available.

" Religious activities

It was sta cd thaL pI'loOI’lLI'S are allowed to follow their own religious practices.
Yog a/Gym g '

Facilities for “practicing Yoga are available. Yoga and Mcdltatlon programs are
organized by the prison administration. A special Yoga Session was organized on
the World Yoga day with the help of Patajaly Yoga Prat 11st"1ar1 No Gym facilities

are available.. T v , ;

R

Jail Canteen'

Canteen facilities aré being provided to the inmates in the prison on no-loss-no--
profit basis.. Articles of daily use, food items, stationery ctc arc available in the
canteen. ' ' :

~

o
Vocational Training - . , .

It was reported that two male. prisoners-arc engaged in Liaundry work. Women are
trained in tailoring. ' :

: ’ 1
Besides all convicted prisonérs’ who "arc medically - fit iare employed as' per
requirement of the pnson They are paid wages as per approved rates.
Drug De-addiction prooram No Drug De-addiction program is being orgamzed

in the pI‘lSOl‘l However, a counseling procrram against drug abuse and use of
mgarette and robacco was oroan17cd in the prison 3-5 months back.

Role of NGOS

It was stated that services of Non Governmental Organizations (NGOs) are being
utilized. Varad an NGO is said to be offering its services }"01 various activities.

3
*
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Inspcctlons It was stated mat regular inspections are conducted by Dlstrlct and
Sessions Judge as well as by the CJM every month. Inspectlons are also stated to

be conducted by senior prlson officials. Last 1nspect10n was conducted by the
ADGP on 19-03- 2018. ‘ |

Security

. Security is provided by staff comprising of 02 Subhedars , 05 constables and 36
Sepoys (08 vacancies). 48 CCTVs have been installed and only 44 are stated to be
in workmg condition. There are no watch towers in the prison campus. Security - -
equipment like 01 Door Frame Metal detector (DFMD), 03 Hand-Held Metal
Detector (HHMD) 03 Mooﬂe Jammers and 05 walkie- talkies are aval*able _
Security of the jail ought 10 be perlodlcally reviewed. Secuuty personnel ouOht to

* be trained well.

(-
Lo

It is seen that no Jfﬁcxal vehlcle has been provided to the Superm endent foxb
performing official duties." Prison authority has to hire privaie vehicles for

auendmo to various duties, which is not desirable from a security point of view.
‘Being a District Prison class-1 at least one official vehicle (with provision for
driver) ought to be provided. No ambulance is available for transporting patlents to
- the hOQpltaIS outside. -

Solar LJOhtmg/water laar\;(*stihg

Many JallS in the country have shifted to the use of alternate energy for ¢ a Varlety of _
* purposes. Solar lighting has been introduced i in the prisoner. but no back up is said
to be available. Solar llohung/heau]lg facilities need to be installed m the jail. -

It appears that not much’ attention has been paid to having water harvestlno
facilities in the jail. Since Vidarbha area of Maharshtra is a water sca101ty area,
- water harvestmo and lecychng of waste water ought to be taken up on prior ity by
constructing soak p1ts and other water harvesting facﬂmes wherever feasible.

Training - o
i A
It is learned that regular training programs, both induction and in-service are being

'
N i

organized for prison officials and staff by prison adminié_tration of the state.

1S

Budget
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It was confirmed that sufficient funds are available for jail activities. Regular

: audltmg of funds received ought to be carried out. Civil construction w01ks ought

to be closely monitored.

-t

Welfar(, of vtani

It is very 1mportant to maintain high morale of prison officials and staff by
devising suitable incentives. It is not clear whether any staﬁ incentive system exits
in Maharashira similar to that in Tamil Nadu and other. siatcs Ancnuon ought to be
paid to the concerns of the staff. It was Jcarned that staff quartms were in poor
‘}condmon 37 of the staff quarters are very old. 60 quartexa are in condemnable
state. Besides, timely promotion, suitable incentives for good performance,
facilities for education of children, protection of rights of prison staff etc would go

a long way in better prison management.

{ !

Modcrnllatlon
T T

It Was sfated: that a few initiatives have been taken for modcrm/a‘uon of the prison.
: 'Ihe Prison - Dcpartment of Maharashtra has 1aunchcd a program called PRISM

thfough! which data is collected and maintained on prlsc'iners across the state. Tele

~ medicine has been introduced in the jail. Efforts, howover ought to be made to
~ convert thc prlson into an c—pnson and couxts into e- ccpurts by digitalizing all -

procedures
X 'Ja‘il Malnuf\l

It is seen that ‘aﬂ administration in Maharashha is run as per provisions of the
Prison Manual 11879: It is understood that the state government is yet to enact the
Model Prison: Manual based on the one circulated by the Home Mmlslry

( L]
Observations & Recommendations

General recoinmendatit)ns,’suooestlons have been mcludx,d in part-1 of this report.
However, specific recommendations in’ respect of this prison arc summarized

below:-

1. Jail Infrastructure

O R L
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A comprehensive plan ought to be put n place for modermzatlon cf ’rhe 1a11 and
new buildings constructed i in phascs Care should be taken to build eco- 1r1end1y
structures to provide natural coohng and hghtmo

2. Jail cagamg

Against a sanctioned capac ity of 229 (male 224; F-05) occupancy reported was .
435 (416 male and 19 fcmale) The prisoners are seen evenly distributed. Hence no
overcrowding is nott,d eXCe; Dt in the Women's Section.

3. Manpower - _
Out of 59 posts sancuoned 49 are seen filled up. The post of Supeuntendent 1S

sanctioned and filled up. But the post of Medical Officer is vacant. It appears
necessary to work out a new staffing pattern for prisons in Maharashtra.
4. Living conditions '

Basic facilities like dlmkmo watel reOLlar power supply, bathing and toilet
facilities are available to :inmates. Barracks ‘were in found clean and well
maintained. Articles of dallf/ use have also been p10V1ded - P

5. Under trial prisoners

‘Under trials constitute 1oughly 92 % of the prison populatlon in the prlson Data on
length of stay of under trials show that 08 UTs have spent 02 years; 25 UTs 18-24
months; 54 UTs 12-18 *nonths and 78 UTs 06- months to 01 year ThlS 1ceds to be
monitored on a continuous basis. ' : :
6. Access to justice

Easy access to justice is one of the most impeztant rights of prisoners. Pr1sonels n
various prisons often complain about lack of legal support, difficulty in getting
police escort, non- producuc-n before courts, cases not being taken up and undue
delay in 1ecelvmg )udgmcms ctc. Only in 50% cases police escort is 1cportedly
becn provided. '

o

I . ‘

° Legal aid is genera-ﬂy seen taken up in a routine fashion. Women,
especially with « hildzren prisoners belonging to SC/ST communities ‘and
other vulnerable sections, which mclude BPL /elderly prisoners ouoht to get
priority. : '

* The impact of providing iegal aid needs to be assessed. ‘

° A system for tracking/menitoring of cases should be put in place quickly.

i

}
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Attenuon needs to be paid on efficicncy of daily productlon through video-
confcrencmg and the quality of time spent by ¢ach prisoners before the
courts. o } '

e Cases relating to clde1 ly pr1soners female prisoners wn:h chlldren need 10 be
scrutinized quickly, to find out the extent of their 1nvolw ement and for taking
remedial measures. '

° Legal Selwces Authority/Legal Aid Clinics ought to be made more active.

o Data: on: appeals filed by prisoners ought to be maintained properly.

e A sustamcd effort ought to be made to reduce U/T population, and
mln1m1/c their length of stay by strictly enforcing the usc of Sec.141 Cr Pc
and efficient utilization of Lok Adalats. 4 :

~o  Although there are no prisoncrs languishing in _]all for want of SLII'CUCS this

nceds to be monitored regularly. o ' ;

7. Parole & Furlough

The new set of rules for sanction of parole notified by Maharashtra Government

adversely affect the rights of pvrisoners..

9. Custodial deaths/lall break/custodlal violence

" No custodlal deaths due to unnatural causcs were 1eponed in the prlson in last

-three years. But there is need to sensitize puson staff and review internal sccurity
from time to time. ‘ '

: o
10. Incarccratlon of women . f ! 5

In my previous report I had pointed out that women are ofien mcarcerated in jail
- without adequate thought or justification. and that detention of women, should be

an exceptzon rather than rule.

RS

.'., \

- 11. Status of women prisoners
It is seen that efforts have been made by the State Governn ient to prov1dc better

infrastructure. ‘and facilities for women prisoners. Despite better living conditions
“in jail traditional, discrimination against women pusoners persist.

Women are generally handicapped by limited educat; on /health care /cookmg
- /sports/ library facilitics. Their access to law 1s dlfﬁcul Their participation in
1e11g10us/cultu1al/ sports activities nccd to be encouraged. Guidelines issued by the

L bt e
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Apex Court in RD Upadyav Vs the State 01 Andhra Pradesh need to be fzzl/y
complied with. - ;

13. Right to educatlon :

Jail authorities ought to pa) more aﬁentlon to basw educetlon/hteracy among the
prisoners. The jails has only limited facilitic es for 1mpamn0 basic education , both
male and female prisoners. Adequate number of regular teachers are not available ,
for teaching prisoners, especially female prisoners. Basic educatlon ouOht to be
provided, however short the stay of the. prisoners be. '

14. Right to HealthThe PI‘ISOI’I has a mini hosp1tal (dlspensary) for heath care of
its inmates: No post of medlcai ofﬁce1 is sanctioned but a Medlcal Ofﬁcel from
the Civil Hospital visits the: prison. '

o Hospital faciiities need to be upgraded
o A full complement oi\ medicai staff ought to be sanchoncd posted.
° A separate OPD for women ought to be set up. Women S Wmc also oucrht to
have an isolation room.
* Minimum lab facilities ought to be provided
e Mentally ill prisoners, after their identification, ouchi to be u'a.:iiSti..’erred to
mental health institutions. , |
°* A system nceds to be put in place whereby each prisoner could be tr acked on
the basis of his/her health profile. -
* Health cards of prlsonelq should be maintained; they need to be
- computerized and u )dated from time to time. Some of the conv1cted
prisoners could be trained in this item of work. -
* AYUSH medieal facilities should be provided in the jail, ‘esteci'ally to
. older patients. : ' S
16. Prisoner Welfare
A -modern telephone manaoement syqtcn“ ought to be 1ntroduced W1thout any
further delay. ‘
Entry by visitors ought to be regulated by token systems, as in the case 1n banks. E-

Mulakat System ought to be introduced, star ting with Central prisons.
17. Complaints Management A
There appears to be a need for having an efﬁc1ent and -open complamts

management system put in place in all five jails.
20. Services of NGOs |
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As NGOs have flexibility and prisoner- {riendly approach, their services could be
enlarged and effectively utilized in counscling/teaching/training/vocational training
and in a varizsty of othér activities. | |

- 21. Staff Welfare '

Staff wclfar;:,also ought to be a priority. _

- 22. Use of Solar energy Jwater hzirvcsting_‘Thes:c two systems should be
“ installed on priority | y
23. Budget ) | o
Budget allotment is considered to be adcquate by thc jélil authorities. However,
more funds need to be sanctioned for improving infrastructure, appointment of
staff, providing additional welfarc  measures, | integrating ~ correctional

3

administration ctc.

' (Contd.)
PART-V o __ |
REPORT ON VISIT TO DISTRICT ’PRiSOi\‘i‘ “CLASS-L WASHiM,
MAHARASHTRA ON 28--06-18 | - |
- S. Jalaja, Special Rapportcut, NH_RC

Profiles. of the districts

Washim Dis:%rict, s located in the eastern region of Vidharbha. It has an area of
4898 sq. m. With a population of about 12 lakhs it is the 4th least populous district
and is one of the least urbanized districts in Maharashtrﬁ A

Crime profilé of the district }

As per report of ‘the National Crimes Record Bureau of (NCRB), 2013,with a
record of 2513 crimes Washim district stood314 in all ciime records in in the
country in 2013. The district reported ~a crime rate o1 209.91 compared to .
National crime rate of 218.67. | - S

Jail Profile and history
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District Prison Class-1 Washlm 1s one of the new prisons in Maharashtra. Althouorh :
the prison buildings werz > constructed in 2007 the prlson became operational only
in 2014. SR

Land and infrastructure

The prison is spread over an area of 3.26 Ha with a built up area of 741 22s5q.mtrs.

The' prison infrastructure; comprises of a two storied  building housing
Admlmstratwc offices, 02 mpale bamacks 01 women's balrack Jail hospnal and.
kitchen. "

¥
Manpower

- According to approved Stafiing paﬂ‘em for the prison, thé jail has ‘a’sanctioned
strength of 60 personnel, b’ﬂt the actual strength reported was only'42 with 18
vacancies. Although the posz‘ of Superintendent is sanctioned, at present the same
Is vacant. A senior railer is in charge. Important posts like That of 01 Jailor group-
1, 02 posts of Jailos group- 2 01 post of Medical officer and 03 nursing orderly
are vacant. Only the services of a visiting MO aré available. 01 Post each of
Administrative Officer, Office Supel intendent, Senior clerk and Pharmacist have
been filled up. Among the’ administrative qfdf;. both posts of Semol Clerk are -
vacant, but all 06 posts of Clm{ are filled up.
Jail capacity and occupancv

As against a sanctioned capacity oi 300 phSOl’lCIS M-270"M; F 30) orlv 93 (
M-87; F-006) pnsonels are lodged in this prison.

Category-wise details ~0f pn‘isohcrs

Out of 93 pnsoncrs 07 are convicts ( all male). 06 pusonels are undewom0
Rigorous Imprisonment (RI ali male) and 01 prisonet Simpie 1mprlsonment (
male). There are no civil prisoners, f01015ncrs extremists or detenues.” 03 clderly
prisoners are lodged in the Ja’ll rhCU‘ are 86 under tr1al pI‘lSOI’lClS

Under-trial Prlsoners Unhke in other jails visited, under mal prlsoners constitute
about 90 % ( T-86; M-80 and F-06 ) of the prison's population.-As-per data

- provided by prlson admlmstratmn regarding length of stay of under trial prisoners
01 under trial has spent more than 05 years; 02 prisoner 04 years; 00 prisoners 03
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years; 05 prlsoncrs 02 years and 08 prisoners 01 yea;ﬁ and 12 prisoners less than.
06 months.. ~ ; '

Among the UT prisoners, 15 are booked in mu1dc1 cases (u/s 302 IPC) 10 u/s
376/377 IPC;01 under 498 (A) and 02 /s 394/397 IPC.

It was stated that- UT prisoners are rcgulally pIOdUCGd before courts. 95% of the
prisoners are belng produced before courts. Against 241 escorts demanded 230
were 1eported1y made available by the pohce durmg the month of may,201 8..

Extremist prlsoners

Itis leamed 1hat no extremist prlsoncrs arc lodged in thl% _]all

Mentally ill prisoners

Prisoners ;gencrally suffer from a variety of 1n¢rita1 illnesses like Schizophrenia,
depression, anxiety disorders, bipolar disorder, dementia etc. It was stated that.no
mentally ill prisoner is. lodged in this prisoner. However, periodic screening of both
male. and female prisoners ought to be conducted with the belp of reputed mental
health mstztutzons Prisoners who are seriously ill oucht to be shifted to regular
‘mental care 1nst1tut1ons for propel care, as per NHRC Gmdcl;ncs

Custodlal Deaths /v1olencc

,»g. ;

It is rcportcd by jail authorities that no unnatural custodla; deaths were rcpor' ed in
the jail in the last 5-6 yca1s No custodlal violence was reported in the jail.

Escape 'of prisoncrs/iail break

It was sf aie( hat no Jad brcak incident has taken placc in the prison.

Condmon of prlsoners '

Male pnsoners are housed in 02 barracks- each barrack haq a sanctloned capacity
‘of 45 prisoners. Barrack no.1 had 43 prisoners. Conv1cted and Under trial prisoners
are seen kept together. There was only 01 convicted pusone* in this barrack who is

-

facing a mamtenance case.

Barrack no.2 is located on the upper storey. Agams’t a sanctloned capacrcy of 45, 40

pusoners are kept here.

BRSNS
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- The barracks are kept very clean. T hey were spacious and had good ventilation.
“Both barracks had lights and fans in good condition. CCTVs have been installed in
both. Both barracks were seen provided with TV sets and FM radio services. 18
toilets ‘are prov1ded for tue use of male prisoners. For bathing platforms are
available. Prisoners ware seen prov1ded necessmes as well as articles of daily use.

I went around the. different blocks and had 1nteract10ns with some of the 1nmates
Laxman Panduram Shinde 37 is‘a convicted for 07 years. Ibrahim Khan: Ahmed 47
is booked in a case u/s 37 6 He has spem 20 months in jail as under trial.

Datta Udhav gotte 32 i3 allegedly involved in a murder case. He has encaged a
lawyer. He has been i in jail'for the last 11/2 years. Sandeep Bikaji Pawar 27 also
has spent 01 year in Jal ‘Subhash’ lande 52'is a laborer and has a maintenance
case against him. He has already been convicted and spent 01 moth in Jall Sheikh -
‘Hakim Sheikh 74 said that he has spent 06 months in jail and has no lawyer. He
ought to be p10v1ded lcgal ald ‘without any delay. DhanraJ Dhogudu Chavan 32
has a murder case agamst him and has spent 2 1/2 years 1n jail: Rajendla
Netayilngole 27 is booked u/s 302/304 IPC and has spent 15 months in jail.

. Prahlad Gopal Thingde 75and his son Ganesh Prahlad Thingde 32 are oooked u/s
307 IPC and have spent 03' months in jail. Janardhan Ramdhar Rathod 43 is also.
'alleoedly involved in a murder cases and has spent 41/2 years in _]all He sfated that
his case is delayed as there 'werz 24 WltnCSS to be examined.

The ‘prisoners stated that they had no complamts except the slow progress in their

cases. ; .
o1

Women Prisoners

The women's enclosure is il‘arge and spac'ious The barrack has twd 1001hs -one
large and another smzll. Against a sanctioned capacity. of 30 pnsone1s only 06 are
currently lodged here. At the time of visitor one prisoner was taken to eourt others
were present. '

The entire place is kept clean and neat. with 03 windows adequate Vermlauon 1S
available. Lights and fans were in working condition. A TV set has been installed.
IFM radio services run w 1th1n the prison are also available. A water ﬁlte1 helps the
prlsonexs get safe drmkmg water ’ i

x
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04 sets each of téjlets and bathrooms arc available. T hey were kept clean. Water
was available in toilets.. Articles of daily usc are being supplied. They also
confirmed that sanitary pads are available. ' .

At present no pregnant women or children are staying _Eicre. Nevertheless, toys are
-seen provided. When present special diets are provided to children; milk and fruits
are served. Educational and recreational facilitics are provided to children.

I spoke to some of the prisoners. Chaya Ganesh Dahe 30 is lodged in the jail due
to a case u/s 307 filed against her in connection with a communal incident.. Her
husband is also in jail. Indira Prakash Geikward 47 is also involved in the same
case. Both were illiterate. Rizwan Parvcen 40 has a:case against her u/s 307
(quarrel case; no death)’. Her husband s also said to be‘| in jail. She has 03 sons.
Surya Tabassum 40 is in jail in connection with the death of her brother's wife.
Asifa Ali 55 is also involved in a case u/s 307 (quarrel) . She stated that two of her
sons arc scerving military. , \ -

4

. As no regular teacher is posted, a teacher volunteer is involved in teaching them.

Female prisoners and their children are currently. attended to by the jail doctor who
is deputed from the Civil hospital.. T here should be provisicn for posting at least a
female Nurse to.take care of women prisoners and their children. Directions of the
Supreme Court-in RD Upadhyay Vs the State of Andhra Pradesh ought to be fully
implemented’In the recreation hall room some women were working with a sewing
‘machine. Women are also reportedly trained in making handicrafts.

Vidco-conferencing o i

: A .
Vidco—conferc;ncing (VC) facility is available in the ‘[jai'L ‘On the average 02
prisoners are produced, before the courts through this facility every week..
However, there is need to improve the number and quality of production through
. VC facility. The facility is connected to courts in three tehsils of the district.
Legal Aid It was stated that Jegal aid is being provided to prisoners, especially
after admission.. District Legal Services Authority. (DL:SA} is stated to be active
and provides free legal assistance to-those who are not a_‘ble to engage lawyers. 02
Male and 01 woman advocates from DLSA visit the‘.[jail, +wice a week 1.e. on

T
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Mondays and Thursdays ana provide counsehng 02 Para—legal volunteers are also
said to be asswtmg pusoners

Lok Adalat

Institutional anangcmcnts for conducting Lok Adalat are not avaiizble in the jail
whereas in states like of Tamil Nadu and Telangana it is belng efficiently used to
reduce under trial populanon

Sanction of bail

- No cases of prisoners lanszulshmg in jail after gettmg ba11 for want of sureties

were reported. Such cases, ifany, should be taken up with the CIM/ Lok Adalat, to

explore the possibility of rcleasmo them on peibonal bonds.

Parole/ Furlough/ Remxssnon It was mentioned that convicted prlsoners are

allowed parole and fullough as per rules. Parole is sanctioned by the Divisional

Commlssmner on the recommendatlons of the police and furlough by the'DIG.

‘These Rules were amended in 2015and 2016. It has already been reported to the
Commission that. introcuction of new rules in sanctioning Parole/Furlough has
caused considerable dif ﬁculue@ to prisoners. It is leamed that no prisoner has
applied for parole. ' :

Different types of remlssmns are. sanctioned 1nc1ud1n0 Oldmary Remission,
Annual Good conduct R em1531on Special Remission and State remission.

Basic : amemtles

Water supply and Samtatnon

It was mentioned that water for use of.prisoners is supphed by the Nagar Parishad.
Water is also lifted from a well available in the prison prermses It 'was stated that
water quality is rcgulariy chccked

1

As far as sanitation rz>.1<,111t165 are concerned every barrack has cage - toﬂets for
night use and adequate number of toilets for daily use. There are altogether 07
toilets for female prisoners and 18 for mdlc prisoners. Water was available in the
toilets. Toilets were gencra ily clean and wcll maintained. Bathlncr space is also
adequate. ' ' ’ ' S
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Power Supply
24 hour pov&fer supply is available in the jail. A generator of 35 KV capacity is
. installed as back up. :

Food sﬁpp\lx | o | ‘ ‘
Food is cooked in a Jarge hall inside the jail kitchen. It has been white-washed and
painted recently. Therefore it looked clean. The kitchen has sufficient ventilation.
Exhaust fans are fitted on the walls. LPG facility is available. No modern
cquipment or gadgets are available in the kitchen. No roti- maker is available.
Cooking is'den¢ with water supplied by the jail. Pipe water supply made by the
Nagar Parishad is being utilized for cooking and cleaning. It was mentioned that
- water quality is checked every month. On the average Rs 35/day/prisoner is spent

on food.

07 prisonersi are working in the kitchen (02 convicted and 05 under trial
prisoriers). In Maharashtra jlails skilled workers are:pai'éii Rs.61/-, semi-skilled Rs.
50/- and unskilled Rs.41/-.These ratcs arc t0o low when corapared to Central jail,
Palayamkottai, Tirunelveli, wherein skilled workers are paid Rs 200/-per day and
unskilled Rs.160/- per- day. The wages paid are credited into the accounts - '
maintained by the jail authorities. Average cost per prisoner works out to be Rs.35
per day. No modern equipment or gadgets are available in the kitchen. Quality of
food supplied is checked before serving. Quality Of food appeared to be
satisfactory. | ' b ' : '
Education k

Not much attention has been paid to literacy and educétion in this jail. It is seen
that no teachers have been engaged to teach the inmates This may be probably duc
to the fact that most of the prisoners under tials9including female prisoners).Many
" of them come and go with the result that neither the prisoners nor the prison
authorities take interest i the matter. It is however, seen that many UTs stay for
long péfléds “Therefore educational programs ought to be organized in jails
however short the prisoners stay be. By utilizing services of prisoner volunteers or
with the vkelﬁ of reputed NGOs these programs can. be- organized without much

efforts. -
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Health care

A mini jail hospital (dis;qen§ary) is available in the jail cémpus. It 1s housed in a
hexagonal building. The hospital appeared 1o be clean and well maintained.

~Although the post of Medical Officer is sanctioned rio regular MO is posted.
Instead a doctor from the civil hospital makes a weekly visit. A lady doctor is said
to be on call. Although a regular Pharmacist is posted 03 posts of Nursing Orderly .
are vacant. OPD attendance is stated to be around 10 per ddy_. No isolation ward is
set up. It was pointed out that the Civil hospital is o'n1y1/2‘va kilometer away.
Getting escort was repo‘rtedIy not a problem. In emergency jail guards are used as
escorts. Specialists from thé Civil Hospital organize weekly OPD on skin -care/
Denta] care. Medical camps are organized once in a month. Among the diseases,
skin problems were reported eatlier. No case of Malaria or TB has been detected.
Nor any case of HIV/AIDs was reported. No shortage of medicines was reported.
No AYUSH facilities ars seen provided. S

Telemedicine was started in the prison w.c.f.1-8-2017 on weekly basis.. 250 cases
were taken up in the program organized with the help of with the Civil Hospital.

A system-needs to be put in place whereby each prisoner could be tracked on the
basis of his/her health pro_ﬁlé. Health cards of prisoriers should be maintained; they
need to be computerized and updated from time to time. Some of the convicted
prisoners could be trainzd in this item of work. '

PCOs/Telephone facility/Waiting room/visitors

Itis seen that no teleplione facilities/PCOs (coin box) are available in the prison.
A BSNL facility is currently being used. It was however, learned that the facilities
are available only to. women prisoners {both convicts & under trials) and to male
convicts. Why this facility is not extended to male UTs is not clear. A modem
telephone facility ought to be installed without any further delay. R

A separate visitor's room is set up for prisoners' meeting with visitors All inmates
are allowed to meet their family members and interact with them once in two
weeks in the case of convicted prisoners and once a week in the case of under
trials. " o
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- Board of visitors
It appears that no Visitor's Board has been constituted in the jail .

Complaints management

y

It was stated that the District and Sessions Judge and the CIM visit the jail once a
month and listen to complaints from the inmates. Further, complaint boxes have
been installed in every block to receive complaints from prisoners, to be opened in
the presence of the District and Sessions Judge and the Additional Director
General of Prisons. One of such boxes needs to be opened by the District
Collector, as he/she is available locally and is from outside ihe system. Complaint
boxes need to be installed in the Women's Section too. The Superintendent of the
prison also “listens to their ‘grievances while taking rounds.. Prison Visitor
Committee visits the jail regularly .Besides Legal Aid Cemmittees also interact

‘with the prisoners.

Despite these measures, there is every ‘need to have prisoner's Durbar in which the
District Collector and SP participate. They ought to have periodic interaction with
the prisoners. “

Library

A library with around 350 books is available in the jail for use of prisoners. News
papers arc supplied to convicted prisoncrs free of charge and on demand to UT
prisonefs.

Cultural programs

{

It was learned that cultural programs are being _‘regu
seen that a Sanskitik Bhavan having a multi -purpose hall is constructed in the
prison ‘campu's to conduct various activities like cultural programs, Yoga, Medical

larly organized in the jail. it is,

camps etc. it is quite spacious.

st

Sports

. No outdoor games, like volley ball and ‘badminton are- organized for want of
adequate space. Indoor facilities for playing chess and carom are available.

Religious activities
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It was stated that prisoners are allowed to follow their own rehglow practices.
Facilities for worship are available in the prison.

Yoga/Gym

Facilities for practicing Yogg are available.-
. i

Jail Canteen

" Canteen facilities arz bemg p10v1dcd to the inmates in the jail on no- loss -no-profit
basis. Prisoners are allowcd,to spend up to Rs.3500/- per month. Art1cles of daily
use, food items, stat*onerv etc are avallabh in the canteen.

1

Vocatmnal Training and emplovment

It was reported that vc»catlonal training is being prov1ded to pusoners In goat
farming only

 Drug De addlctlon program No D1uo De- addlctlon program is belno organized

in thejall E

Role of NGOs

It was stated that services of 07 Non Govern*nental ‘Organizations - (T\TGOS) Ma
Ganga charitable” Trust and Samata Foundation are belng utilized in various
‘aC‘ElVerS Free medical camps on eye and skin care are organized with their help

Ins Qectlons It was statod 1hat 1eeula1 inspections are conducted by . District and
Sessions Judge as well as by the CJM once & month. Inspections are also stated to -

be conducted by senior puson officials. It was. reported that inspection was
conducted by the ADG 112 months ago. :

DIG (P) 1nSpects the jai! once in 06 months.

becunty : g‘t /

Secuuty 1s provided by stalf comprising of 02 Subhedars (07 posts vacant), 06
Havaldars (05 posts vac ant) apd 24 Sepoys (08 vacanc1e>,) No towers have been
set up. Security outside the jail is provided by police personnel Sccurny
equipment like Hand Mztal Detector, Door Metal Detector, and mobile j Jammez are
stated to be available. It 1s important to have Annual Malntenance Contracts
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(AMC) with supply agencies so as to ensure that they arc in working condition. 16
CCTVs are ‘installed ou of which 14 are functional; Jail security ought to be
reviewed periodically. Security staff ought to be given p“ropef training.

b

Staff facilitics

It was stated that although the staff quarters are smaller in number they were in
good condition, as the buildings are somewhat new. '

"Transport
No transportifa'_cility is available with the jail administration.

i

Solar Lighting/water harvesting -

Many jails in the country have shifted to the use of alter,;ﬁatc energy for a variety of
purposes. Solar lighting has been introduced in this jail . Solar water heating has

not yet been introduced in the jail. -

It appears that_not much attenti.on has been paid to havihg'water harvesting
facilitics in the jail. Since Vidarbha area of Maharshtra is a water scarcity area,
water harvest'ng and recycling of waste water ought to be taken up on priority by
constructing.soak pits and other water harvesting facilities, wherever feasible.

Training
It is lcarned that regular training programs are being organized for prison officials
and staff by prison administration of the state. - | '

"
K]

i
Budget
It was conﬁrmed that sufficient funds arc available forjail activitics. 1n financial
year 2017-18 a budget allocation of Rs 2.6 crores has been reported. Regular
auditing of funds received ought to be caniéd out. Civil construction works ought

to be closely monitored.

! i

Modernization

It was stated that a few initiatives have been taken for n{odcrniza'tion of the prison.
The Prison Department of Maharashtra has launchedia program called PRISM
“through which data is collected and maintained on prisohers across the state. Tele
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medicine facilitics have been introduced. Different sections of the prison are
computerized.. Efforts cught to be made to convert the jail into an e—'prisoq and

courts into e-courts by digitalizing all procedures.
Jail Manual

It is seen that jail administration in Maharashtra is'run as per provisions of the
Prison Manual, 1879. It is understood that the state government al"ﬁf;l"idé_d different
provisions of the Manual, in 2015 in tune with directions issued by various courts.
However, it is yet to enact a comprehensive Model Prison Manual based on the
one circulated by the Home Ministry.

Observations & Recomlgnemdatio'ns

District Prison, Washim ‘is one of the newer prisons in Maharashtra. It has fairly
good infrastructure. Basic ,facilities like drinking water, regular power’ supply,
sanitation facilities arc zvailgble to inmates. But some issues still need attention.

General recommendations/suggestions have been included in part-1 of this report.

However specific recommendations in respect of this jail are summarized below:-

. 1. Access to justice

* Under trial prisoners constitute about 90 % of the prisbn‘s population. As
| per data provided by prison adminisiration 1 under trial has &pent more -
than 05 years; 02 pris::oners have spent 04 years; 05 prisoners more than 02
years; 08 prisoners 1n5re than 01 year and 12 prisoners less than ;06‘months
in the prison.. : ' o L .
o Although physical production appears to be high (95%), video-conferencing
facility is being under -utilized in the prison.. I o
e States of Tamil Nadu and Telangana have by the efficient use of the Lok _
' Adalats for speedy disposal of petty cases and implementation of Sec.141 Cr
Pc (by the police) for minimizing arrests have been. able to significantly
reduce their UT population. The same needs to be réplicated here. _
* DLSA  ought - to Elay» a more active ro%e in 'pfoviding legal
assistance/counscling to under trials

ot
!
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o Cases relatmg to clderly prisoners, femnale pusoners with childreri need to be. .
scrutinized quickly, to find out the extent of thelr 1nvo lvement and for takmo.
remedial measures. o
» A system for tracking/monitoring of cases is not mamtamcd
o JIssues relating to under trials ought to be placed before the District Level
Commifitee chaired by the District Judge, w1th DM and ‘SP as members f01
- taking urgent action
‘o Data on appeals filed by prisoners ought to bc mamtmned

2. Custodial deaths/lall break/custodial violence

No custodlal deaths due to unnatural causes were reported in thc prison, in last.
three years.- However, security staff ought to be scnsm/cd on this issue and

internal secur 1ty rcv1cwed from time to time. :

*03. Status of women prlsoncrs

It is scen that cfforts have been made by the State Government to provide better
infrastructure and facilities for women prisoners. Despite better living conditions
in jail tr aditional, discrimination ag ainst women prisoners per sist.

Women are gcncrally handicapped by hmlted educational /health care /cooking
/sports/ hbrary facilitics. Their access to law is dlfﬁcult Their participation in
rchglous/culfcural/ sports activities need to be encouragcd Guidelines issued by the
"Apex Court in RD Upadyay Vs the Statc of Andhra Pradesh need to be fully

complied with. v ) A ;} :

04. Mentally ill prlsoners
Although no mentally ill prisoner 1S 1cportcdly lodgcd n th1s puson it is
necessary to conduct periodic screening of prisoners by a team {rom nearest mental

i

hospital.

03. Right to; Education : _
The prison has only Timited facﬂltles for 1mpart1n0 basic education , both male and

female prisoners. Jail authorities ought to. pay more  attention to basic
education/litéracy» among the prisoners Adcquate number. of regular teachers are
"not available for teaching prisoners, especially female iprisoners. Basic education
ought to be prov1dcd however short the sray of the przsdnefs be.

06. Right to Health ' , .y
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The prison has only l_i1nited heath care faciliﬁeé of its inmates. Health facilities in
the prison ought to be upgrédcd., AYUSH medical facilities should be provided
in the jail, especially to older patients. o "

07. Prisoner Welfare | o :
Welfare measures, including liberal sanction of parole, telephone-facility, facilities -

for meeting with family m';embersv and canteen facilities help in improving the
quality. of prisoners' lives. An RO plant ought to be set up to provide safe drinking
water to not only the inmates but also to staff members and their families. _
Communication with family members is very important for prisoners. No
telephone facilities are available to prisoners in this pfiSOn. . A modern
telephone management system ought to be introduced without any further delay.

It is generally seen that even when Board of Visitors is notified, Members do not
visit the jails regularly. This system should be made more efficient. Only limited
sports facilities are available in this prison due to space constraint. Gym facilities
are not available. | ' :

08. Complaints Management

There appears to be a need for having an efficient and open ‘complaints
management system put in place in the prison. Separatev facilities ought to be made
available to women pi‘isoners. Barring a box to be opened by District and Sessions
Judge, the others are being opened by the different officials of the jail hierarchy
(they ought to be opened by the DM/SDO who are not a part of the prison

hierarchy). Prisoner's Durbars need to be jointly organized by DM/SP from time to

time .
09. Rehabilitation

The jail ought to draw up a rehabilitation plan for convicted prisoners and
organize vocational trainings.. ' '

10. Services of NGOs o

It is seen that services of two NGOs have been put to use in this prison . Since
NGOs have the flexibility and prisoner- friendly approach, their services could be
* enlarged and effectively utiiized in counseling/teaching/training/voca’tional training

and in a variety of other activities.
11. Staff Welfare 3
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It 'is veryy 1mportant to maintain high morale of prison officials and staff by
devising smtable incentives. It is not clear whether any staff incentive system exits
in Maharashtra similar to that in Tamil Nadu and other statcs. Providing timely
promotion to senior officials and staff ought to be taken up cvery year. A system
ought to-be put in place for listening to their grievances.: Staff welfare ought to be
apr iority. ;_[

12. Use of Solar cncrov [water harvcstm0 ,

It is seen that efforts have been made for harnessing ~solar encrgy for lighting

purposes in a limited way. Water harvesting and recyclmo ought to be made

mandatory in all prisons. -

13. Sccurity

Only minimum lcvcl secur 1ty is reportedly provided in ‘Lj‘hiS prison. Securi_ty ought

. ¥

to be rev1ewed pcrlodlcally. . ‘ !

| 14. Modermlatlon
- Some 1n111a11ves like PRISM and Telc- mcd1cme havc already been taken.. E- .

governance ought to be taken up on a bigger scale to brmg bout transparency and

+

accountability in administration.
15. Prison rcforms

Prison reforms need to be undertaken to cnsure that all prisoners arc not tr cated as .
criminals. Scnsm/atlon and Training at all levels and periodic asscssmcnt of its

impact ought fo be undertaken. )





